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Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008NEW DELHI ?$?4

The Consuttant Judiciat,
Hon'bte Nationat Green Tribunat,

Principat Bench,
New Dethi.

No: JKpCC/NGT/oA s43t2o25t Stltl S . Date:- l6-ot-zozs

sub:- Report on behatf of Jammu and Kashmir Pottution Gontrol

committee in pursuant to the Hon'bte Nationat Green Tribunat'

Principa[ Bench, New Dethi order dated 20'03-2025 in oA No'

543t2}24titled Raia Muzaffar Bhat versus MoEF & Ors'

Sir,

lncomptiancetothedirectionsofHon',bleNationatGreenTribuna['

principat Bench, New Dethiorder dated 20'03'2025 in oA No' 543l2024titted

Raja Muzaffar Bhat Versus MoEF & Ors, the Report of the J&K Pottution

Control. Committee is submitted herewith'

It is, therefore, requested that the Report may kindty be taken on record and

ptacedbeforetheHon,bteNGTforconsideration.
Yours faithfuttY,

Enct:- As Above

ron,.,ffi##,kk#
Member Secretary I 6' -7 - f- 5

J&K PCC
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Report on behatf of Jammu and Kashmir Potl'ution Controt Committee in

pri*"* to the Hon'bte NationaL Green Tribunal' Principal Bench' New

bethi order dated 2o-03-2025 in oA No' 543/2024 titted Raja Muzaffar Bhat

Versus MoEF & Ors.

Before the Hon'bte Nationat Green Tribunal

PrinciPat Bench, New Dethi

Originat Apptication No. 543 of 2024

IN THE MATTER OF "Raja Muzaffar Bhat Versus Union of lndia

& Ors.

Baekglound:

That the Hon'bl.e Nationat Green Tribunat vide Order dated 20-03-2025 in

OA No. 543 of 2024 directed as fottows:-

4. " Commissioner, srinagar, Municipal Corporation appearing virtually

has stated that he will furnish an undertaking and take the

responsibitity to ensure that within the said timeline entire work is

completed. Said undertaking witt be furnished within 10 days'

5. Learned Counset for the applicant has also sought two weeks to file

objections/response to the report of Municipal Corporation' Srinagar'

6.sofaras,respondentl&KPCcisconcernedithasfitedthereplydated

18.03.2025 disclosing the steps which are being taken to initiate civil

action against the officers responsible for violation under the

provisions of the Environment Protection Act' 7986 A list of 08 such

officers who were posted as Commissione rs' Srinagar' Municipal

Corporation from 2017 onwards has been enclosed and three weeks

has been sought to file a complaint before the competent
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forum/Adiudicating officer. Prayer is allowed' Let further progress

report be tited by J&K PCC within four weeks'"

Status Report

lncomptiancetotheaforesaiddirectionsoftheHon'bl'eNGT'thereport

of the J&K PCC is submitted as under:-

1. LevinE En tron en tComoensation:

J&K Pottution

EnvironmentaI

Controt Committee have ordered

compensatlon uPon the Srinagar

tevying of

MuniciPat

Corporation amountlng to Rs'1262'07 tacs on the basis of Polluter

Pays Principle (PPP) for a period of 1805 days (w'e'f' 01-04-2020 to

10-03-2025) in respect of 475 (TPD) (600-125 TPD) with the advice to

deposit the Environmentat Compensation in the EnvironmentaI

Compensation Fund Account No' No' OO23O4O51OOOO001 of the JK

Pottution Controt Committee in J&K Bank Ltd' within 30 days from the

date of issuance of this order, vide J&K PCC order No' 06-JKPCC of

2025 dated 10-07-2025 (copy enctosed as Annexure 1)'

2. Civit action against the officers;

J&K Pottution Controt Committee have fited comptaints against the

five officers (Serving and retired) who remained posted as

Commissioner, Srinagar M u nici pat Corporation onwards 04-02-2017

to O1-03-2021 , for viotations under the retevant provisions of

Environment (Protection) Act, 1986 and Water (Prevention & Controt

of Pottution) Act, 1974, before the Adjudicating Otficer' J&K

(Commissioner /Secretary to Government' Department of Forest'

Ecotogy and Environment) on 14-07-2025 (copies of the comptaints

are enctosed as Annexure 2 A to 2 E)'
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3 rt ti

Tratment Ptant (ETP) for leachate

was non-functionat, and the waste

t

The Regional Director, Pollution Control Committee' Kashmir

was asked to furnish updated status of progress achieved with

regard to the functionalization of the waste processing facilities

atthesiteandbio-miningoflegacywasteespecially
implementation of time bound action plan submitted by the

Commissione r, SMC to the Hon'ble NGT' vide lefter No'

TKPCC/S)/OA 543-20-2024/25/452 dated 11-06'2025 (copy

enctosed as Annexure 3)'

The Regionat Director, J&K PCC, Kashmir got the site inspected

by a team comprising of 3 officers of J&K PCC viz' (i) l/c Water

Lab, (ii) t/c Air Lab and (iii) Divisional Officer' PCC Srinagar' The

Regional Director, PCC, Kashmir has submitted site inspection

report conducted bytheteam of officers vide No' PCC /RDK /LS

/NGT/2025/7I9'802 dated 09-07-2025' which is enclosed

herewithasAnnexure-4.Asperthesiteinspectionreportat

Achan dumpingsite,the observationswere made bythe team is

as under:-

1) The site comprises of three waste cetts' The first and third

cetl was found uncapped, with approximatety 500 MT/day

of waste is being dumPed there'

2) No segregation activity observed at site during the visit'

The Efftuent

management

segregator was atso found non-operationat'

3) Around 30 rag pickers were seen working at the dumping

area and it has been observed that rag pickers were

picking manuatty recyctabte materiats such as ptastic and

Page 3 of 4

798



discarded aLuminium cans/tins' As per inputs from the rag

pickers, each individuat cottects approximatel'y 30 kg of

waste daitY.

4) The civit work of extenslon part of segregation shed has

been compteted. However, no functional machinery has

been found instatted yet. Onty non-operationaI

equipment was found at the site' The tegacy waste found

stitt unprocessed and continues to accumutate'

Prayer:

ln the premises, it is therefore respectfutl'y prayed that the report may

kindtybetakenonrecordbeforetheHon,bteNationatGreenTribunatfor
consideration.

(Gh,"mkkikkfi,,
Member SecretarY

J&K PCC
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Tf.rrtteukea.

Jammu and Kashmir
Pollution Control Committee

ctr3ryanSTiksPcb@gmail.eom
mem'tersecretaryjkspcb@gmail.com

&Y&$WT5A
irE\ff 0ELHI .?*3*

:

Parlvesh Bhavan, Forest ComPlex

Transport Na$ar, Jammu, 180 006

Sitk Factory Road

Ra.ibagh, Srinagar, 190 008

\

0191 - ?472881,2476925

sub:- Levying of Environrnentat compensation upon the commissioner, srinagar

Municipal Corporation. Srinagar for viotation of Municipat Sotid Waste

frules, 2O16 at tandfil,t site at Achan $yedpora.

0RDER ttoA{grpcc of 2025

Dated: l, -07-2025

Whereas, there have been persistent report$ about iltegat and uns€ientitic handling

and disposat of the sotid waste gensfeted from the Srin*gar City and its dumping without

treatment at Achan, Syedpora tand fitt site by Srinagar Municipat Corporation, Srinagar in

viotation to Solid Waste Management Rules,2016 and; :

Whereas, the unscientific and ittegat dumping of municipat sotid wa$te is in
vioiation of Environmentat [aw$ and in defiance of the directions of the Hon'hte NGTin O'A.

No. S4G/2024 titted Raja Muzaffar that Versus Ministry of Environment & Forest tMoEf) &

Ors. and;
Whereas, Consent to Establish {Fresh) CTE (il was grantad to Srinagar }tunicipat

corporation, srinagar vide No. $PCB/416 of 2017 dated 30-06-2017, which was valid upto

One year and thereafter Srinagar Municipat Corporation, Srinagar atso faited to obtain

Consent to Operate (CTOXF), as warranted undor Section 251?6 of the Water{ Prevention

and Controt of Pottution) Act, 1974 and Section 21 of the Air (Prevention and Control of

Potlution) Act, 1981; and
Where*s, fresh inspsction was conducted by the Divisional Officer, Pollution

Controt Committee, Srinagar, who reported that Srinagar Municipat Corporation, $rinagar

has neither obtained Consent to Operate {F} nor Authorization for instattation of Waste

Processing Facitity at the Landfitt dump site, Achan ncr have obtained for Authorization

under Hazardous and Other Waste Management Hutes, 201S from the J&K Fottution

Controt Committee. Besides atso reportsd that the processing/rnateriaI Recovery facitity
was found non functional and the sotld waste generated is not being disposed of as per

Sol,id Wasto Management Rutes,20'16 by $rinagar Municipat Corporation, Srin{Sar and

fonryarded the report atong with EC format to Regional Director, PCC Kashmir for tevying of
Environmental Com pensation vide letter N o. J KPCC/DO/Sgr/EC-formaU25/1 72 dated 06-

03-2025; and;
Whereas, Regional Director, Pol.tution Controt CCImrnittee, Kashmir endorsed the

recommendations of the Divisional Officer, Potlution Contrst Committee Srinqgar and
submitted the Environmental Compensation Format, and atso recommended for terying
of Environmentat Compensation to Srinagar Municipal Corporation, Srinagar vide letter
No. PCC / RDK I LSINGT) I 202il82-83 dated 10-03-2025 and;

Whereas, the mode adopted by Srinagar Flunicipaf Corporation, Srinagar for
handting and disposal of Municipat Sotid Waste at tandfitt site Achan, Syedpora, District
Srinagar has putthe environment of the area to grave threat due tCI deterioration caused by
Potlution of ambient air and water quatity besides the irreversibte damage done;to ftora,
ecotogy and water bodies and ecosystem of the area and;

Whereas" accordingty, the ca$e was forwarded to the Technicat Advisory
Committee {TAC} constituted by the JK Poltution Controt Committee for expert assessment
and evatuation of Environmental Cornpen$ation, which recommended teyying of
Environmental compensation in respebt of (600TpD-125TpD)=475 Tpo of sotid waste for a

Sq""*
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period of 1805 days (w.e.f. 10-04-?020 to 10-03-2025) amounting t0 Rs'1262'071"-ll:

(R.rpees Twetve crore sixty Two lakhs and $evan thousand ontyi, the said urn *t-*
has been taken in comptiance of the orders of ths Ho'l'bte NGT dated 28-08-2019 in 

"o'A'
593/2017 in the matter of Paryavaran $uraksha samiti and Anrs' versus union of lndia as

per the directions of Hon'bte NGT and $uidetines framed in this behatf'

whereas, notice for tevying of Environmentat compensation was served lpon the

Comrnissioner, Srinagar Municipat Corporation, Srinagar vide Notice No'

JKpCCiLSJ 
']}2ilAchan 

Dumping sitel221A-2213 dated 15-03-2025, calting upon hlm

th6re underto show reasons within (15)days, fottowed by another reminder noticeivide No.

JKPCC/LSJ t2075tkchan Dumping sitelTT-81 dated 10-06-2025, wlth the direction to show

cause within 10 days, as to why Environmentat compensation as worked outty the

Technicar Advisory committee (TAC) t0 the tune of f,s.1262.0? takhs (Eupeeq T-wetve

Croro $ixty Two takhs and $even thousand onLy) be not tevied upon himi for the

vio{.ationsofEnvironmentalLawS,whichhehastaitedtorespond;and

Now, therefsre, in view of the aforestated reasons and in somptiance to the

directions of Hon,bte NGT in OA. 543/2024, Environmentat compensation amounting to

Rs,.t262.07 takhs tRupees Twelvs Grore $ixtyTwo takhs and $even thousand onty) is

hereby{evied upon Srinagar Municipat Corporation, $rinagar on the basis cf Pol{uterPsy$

princtpte (ppp) for a period of 1805 days (w.e.f. 01-04-2020 to 10-03-2025) in respect of

475 tTpD) (600-125 TpD) with the advise to deposit the Invironmentat compensation in the

Enviionmental Compensation Fund.\cccunt No. No. 0023040510000001 of the JK

pottution controt committoe in J&K Bink Ltd. within 30 days frorn the date of issuance of

this order.

ln case of defautt to pay Environmentat Compensation in due time, the violator is

tiabte to pay Environment Compensation by (2) two times, {4}four times ,(8) Eight times for

2nd, 3rd and 4th quarter respectivety as per the guidefines of Envirqnmentat

Compensation issued byCentrat Potlution Controt Board {CPCB), New Dethi.

lssued with the approval of Competent Authority.

("n""$frkk?k;^€-
Enct: EC Catcutation Shaat Member SeCretary, t O .? . tr5.r

JKPCC.

No. : JKPCC/LSK/025/Achan Du mping Site/)-k{
Dt.: fD -o7-2025
Copy to the:- i

i). The Commissioner/$ecretary to the GsW., Housing and Urban Devetopment

Department,Civi[SeCretariat,JammulSrinagariorkindinformation'
ii). The Commissioner/Secretary to the Govt., Department of Forast, Ecotogy and

Environ ment, Civit Secretariat,iammul$ri nagar fo r kind i nformation.
iii). Deputy Commissioner/District Magistrate, Srinagar for information. 

,

iv). The Commissioner, $rinagar Municipat Corporation, Srinagar for immediate
compliance.

v). Regionat Director, PotLution Controt Committee, Kashmir for information and
fo[[ow up acti0n.

vi)- l/c Nodat Officer, NGT, j&K Pottution Control Committee, Jammu for information.
vii). Divisionat Officer, Pottution Controt Committee, Srinagar for information and

nece$sary action.
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. En i.on**rrtal compensation m ne levied forimnroper and unlcig&tlli9.lB,*tt*,seffretrf-9f M$w

:
--, ,

As p:,-.,pproved formulc tbr levlng Environmental Cotrpensation under Polluter Payr' Principle in o"{' No' 59312017 try the

Hon'ble NGT order dt, 3g10grl201g, in a case titled paryavaran surakrha srrniti & Anr- Y/s uniun of lndts &ors', the detrils lrre

given as below:-

Ca;rittl Cost Ftctur x Marglnal Average Cgst for Wastc x (?er dry
Snlironrnental Contpensrtiotl

l\,IarginaI Avcrage Cost x (Fpr
generation Per dsy wsste ttisposetl ,ts per the Rules) f o&${ Cqst Factor X

rtaste
tonk pl*ce + Dnvironmeutal

day wilsto generation Per dtty waste dispased a$ per the Rules) x Nu mber of days YI olafion

Ext*rna$$ x I{

Where; wastt q$ntity iu in Tcns Per Day tTPni

Thc status of MSW generntion and violation rommitted by srinagar Municipal corporation w.r. to rvastc managemtnt as pcr

ditterent reports is as under: -

I I,93 Lttcs, a$ per cen$us 30I l.ol City

Mtttton-plus eitY

15.50 l,acsb)Current estimattd PoPulation

a) Class of CifJ-.a)

B) Quundfy of Soliti waste ge neratiotr

I25 TPD

(A* per r*prrt of Joint Committes coastituted by Hon'ble National

r.llteri l5-05'2024 in OA Iro. 543 of 2024)

vide orderOreeeiTrihloal

6OOT?D
(Ar per Antual rcport of SMC, Srinagar)

c) Quutity of Waste
SWMRults, X$16.

disposed os per

1805 dayr

(With effect from 01.04.2020" to the date of submission of latest repsrt dated

iO.O:.eOeS by Regional Director, J & K PCC, Kashmir on violatiqrs w.r. to MS'W

management by SI|'IC, Srinagar) 
I

*1The said st&rt dar6 has bssn taken h compliance of ords *i,ted 28.08.2019 ot

the Hon'ble Principal Bendr of &e National Gresn Trihnal in OA no. 593/?01I

in the matter of Paryavaran Suraksha Samiti & Anr Versus I.lnion of India &
Ors., which is reproduced below
-*-lt 

is thus necessa4l to issue directioas to all the Statsl
latest effect

to srfbrce the

No. of drrys of violation tN)

D)

0.1

{A$ pr}r "RdFort of thc CPCB in-house Commitlee on Methodology for,{ssersing
Curnlrensati** aril Aclion Plsn lt, Lililizc th* Fund")

EnvironmentalE) Capit*l

'Repo?r of thc CPCB ia-house Cornrnittee on Mcthodalogy fcr Astes$ng Eavironmental{As fer
r,0

and Plsn to

r) Cost

c) WtsteMarginal Averagr Cosl
Mruagenrent

8.33
(cr:lculatad in the indant case, as per "I{eport of thc CPCB in-house Cornrnitlcc on Msthodology firr

Envirunmenlal snd Action Plaa tt:

n
0.0$08

(celcula(ed in thi instaht case. as per "Report of the CFCB it-trorrss CommilteE on
I

Mcthodolo&r for
Plan to lhe

ri 0.1

(As pdr *Re1rcd of the CPCB ia-house Committee on
Comprns*lioo and Aclion Plsn to Utilize t16 frradr)

Methodologr far Auwosing Environmental

Environmental Compensation
= 0.1x8.33 x(600 -125) + 1.0 x 0.0008x (600 -125) x 1805 0.10x18(}5

* 126?.07 Lacs

{}Vlember rAC) {HeadTAC}

0lh'otn

f

,""s*,
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4'n'v1t'pae-A4

FORM I

(see rule 3)

To,

The Adjudication Off icer,

(Commissioner/Secretary to the Government,

Department of Forest, Ecology and Environment)

Jammu and Kashmir.

l.Particutar of complainant: -

(a) Name: J&K Pottution Control Committee through Member Secretary.

(b) Address for service:

(c) contact No: 94197-94234

(d) Emait (for service): membersecretaryikspcb@gmait.com

2. Particutars of comptaint: -

(a) Date, time and instance of commission of the atteged contravention: 04-02-2017 onwards

i) Viotation of Environment (Protection) Act, 1986.

ii) Viotation of Solid Waste Management Rutes, 2016.

iii) Viotation of Water (Prevention & Control of Pottution) Acl, 1974.

(b) Statement of contravention setting out a[[ retevant materiaI particutars: (Enctosed as Annexure-A]

(c) Evidence in support of the statement: (Enclosed as Annexure-B)

(d)Tentative amount of damage (in pecuniary terms) with cost break-up. (Catcutation sheet for

levying of Environment Compensation enclosed as Annexure-C)

l/We, the J&K Pottution ControI Committee through the Member Secretary the comptainant herein

dectare that the facts stated herein are correct as per the record avaitabte in the office.

&W
t"Jfl,Ju.'J5lJ ,o.r ,.
J&K PCC

On behatf of J&K Poltution ControI Committee
3. Name and Signature of the Complainant:
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6ggaar3 a lc.'l,LS

INDEX
A nne*UP-

Statement of Gontravention:

That tne above said officer remained posted as Commissioner,

Srinagar Municipat Corporation, during the period mentioned above and the

SMC was responsibte for overatt management, treatment and disposat of

waste within the timits of 74 wards of Srinagar Municipat Corporation in

accordance with the foll.owing Rutes:

1. Sotid Waste Management Rutes,2016.

2. Bio-Medicat Waste Management Rutes, 2016'

3. Ptastic Waste Management Rutes ,2016'

Unscientific dumping of Mixed Waste,

at Achan landfill site, Srinagar.

Mr. Peerz ada Hatizuttah ShahName of the Officer amongst

whom comptaint is being fited
1

1 3-03-201 8 to 13-02-20192 Tenure of Posting
Commissioner, SMC

AS

Retired3 Present Ptace of Posting

R/o Vover Mohalta Attochi Bagh,

near pump shed, Srinagar.
ResidentiaI address in case of

reti red off ice rs/offici a ts.

i) Section 7 of Environment

(Protection) Act, 1 986.

ii) Section I of Environment

(Protection) Act, 1 986.

iii) Section 45 A read with

Section 48 of the Water

(Prevention and ControI of

Pottution)Act, 1974.

5 Type of Contravention

6W
Page 1 of 8
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by facititating construction operation and maintenance of sotid waste

-processing facitities inctuding setting up I"lateriat Recovery lacitities or

Secondary storage facitities with sutficient space for sorting recycled

materiat.

Section 7 of the Environment (Protection) Act, 1986: Persons

carrying on industry, operation, etc., not to aUow emission or discharge

of environmental pollutants in excess or the standards- No person

carrying on any carrying on any industry, operation or process shatl

discharge or emit or permit to be discharged or emitted any environmentat

pottutant in excess of such standards as may be prescribed.

ln the instant case, the Srinagar Municipal Corporation has not been

abte to functionatize even Waste Processing Facitities at dumpsite Achan

which are found non-functionaI especiatty mechanicaL segregator, teachate

treatment plant, bore welts, Fecat Studge Treatment P[ant as a result waste

generated from the various wards from the SMC has been dumped

unscientificalty at site without proper segregation, treatment and disposat.

The environmentat degradation, leachingfrom the waste and contamination

ofthe ground water and air pottution, fouI smetl. and serious Oduor from the

site whereabout huge waste is being dumped everyday and therefore, is a

serious environmentaI concern for the Srinagar city.

Section 9 ol the Environment (Protection) Act, 1986: Furnishing of

information to authorities and agencies in certain cases-

(1) Where the discharge of any environmentat pottutant in excess of

the prescribed standards occurs or is apprehended to occur due to any

accident or other unforeseen act or event, the person responsibte for such

discharge and the person in charge of the ptace at which such discharge

occurs or is apprehended to occur shatt be bou nd to prevent or mitigate the

*w PaBe 2 ofB
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environmental pottution caused as a resutt of such discharge and shatl atso

-forthwith -
(a) intimate the fact of such occurrence or apprehension of such

occurrence and

(b) be bound, if catted upon, to render atl assistance to such

authorities or agencies as may be prescribed.

(2) On receipt of information with respect to the fact or apprehension

of any occurrence of the nature referred to in sub-section (1), whether

through intimation under that sub-section or otherwise, the authorities or

agencies referred to in sub-section (1) shatt , as earty as practicabte, cause

such remed iaI measures to be taken as are necessary to prevent or mitigate

the environmentat pottution.

ln the instant case atso due to the dumping of unsegregated waste at

the tandfitt site Achan without scientific treatment, discharge of

environ mentat pottution is caused as a resutt of environmentat degradation,

leaching from the waste and contamination of the ground water and air

pottution, fout smetl and serious Oduor from the site whereabout huge

quantum waste is being dumped everyday and SI'4C faited to prevent or

mitigate the environmentaI pottution.

Section 45 (A) of the Water (Provention and Contro[ ot Poltution]

Act, 1974,Penatty for contravention of certain provisions of the Act-

Whoever contravenes any of the provisions of this Act or faits to compty with

any order or direction given under this Act, for which no penatty has been

etsewhere provided in this Act, shatt be punishabte with imprisonment

which may extend to three months or with fine which may extend to ten

thousand rupees orwith both and in the case of a continuing contravention

or faiture, with an additionat fine which may extend to five thousand rupees

*w
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for every day during which such contravention or faiture continues after

vconviction for the first such contravention or faiture.

ln the instant case, the J&K PCC after conducting the inspection of

dumpsite from time to time have pointed out the deficiencies and directed

the Sl'4C to rectify / improve the functioning of the waste processing

facitities at the site, but there has been no improvement on the ground as

per the report submitted by the Joint committee constituted by the Hon'bte

NGT in November 2024 and as a resutt environmental degradation, [eaching

from thewaste and contamination of the ground water and air pol.tution, fouL

smetl and serious Oduor from the site and thus is in viotation of provisions

of 25 and 26 ofthe Water (Prevention and Controt of Pottution) AcL,1974.

Section 48 of the Water (Prevention and Control of Potlution) Act,

1974: Offences by Government Departments- Where an offence under

this Act has been committed by any Department of Government, the Head

of the Department shatt be deemed to be guitty of the offence and shatl be

liabte to be proceeded against and punished according[y.

ln terms of Section 15 of Sotid Waste Management Rutes, 2016, it

was mandatory upon the Srinagar Municipat Corporation to take steps for

proper cottection, segregation, transportation and scientific treatment and

disposat of att category of waste generated from 74 wards of Srinagar

MunicipaI Corporation.

Section 15 o, the Environment (Protection) Act, 1986 provides that

where any person contravenes or does not compl.y with any of the

provisions of this act or the rutes made or orders or directions issued

thereunder for which no penatty is provided, he shalt be tiabte to penatty in

respect of each such contravention which shatt not be less than ten

thousand rupees but which may extend to fifteen [akh rupees.

s(* Page 4 of 8
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Section 15-B of Environment (Protection) Act, 1986: Penalty for
ncontravention bv Go rnment Deoartment- (1) Where contravention of

any of the provisfons of this Act has been committed by any Department

of the Central Government or the State Government, the Head of the

Department shall be liable to penalty equal to one month of his basic

salary.

Furthermore, the Hon'bl.e NGT in OA No. 277 of 2013 vide its Orders

dated 1 3-01 -201 5, 22-08-201 6, 24-01 -2017, 28-02-2017 and 1 2-1 2-2017

had directed to take action for ensuring handting of Municipat Sotid Wast at

the Achan site in accordance with SWM Rutes,2016, but titt date no

concrete action have been taken by the [oca[ authorities for ensuring

scientific treatment and disposaI of the Sotid Waste at tandfitt site Achan.

Moreover, no action has been taken for bio-mining and remediation of huge

quantum of legacy waste dumped at the site.

The Hon',bte NGT in OA No. 543 ot 2024 dated 15-05-2024 titted Raja

Muzaffar Bhat Versus MoEF had constituted joint committee comprising of

representative of the Member Secretary CPCB, the representative of

Nationat Wettand Committee, MoEF&CC, Deputy Commissioner, Srinagar

and Member Secretary J&K PCC and directed to visit the site, ascertain the

correct ground position and extent pottution caused by the ittegat dumping

at the tandfitt site in question and consequentiaI heatth hazard and suggest

remediat measures inctuding setting up of Waste Processing facitity to zero

down tandfitt and submit the report before the tribunat.

The Joint Committee constituted by the Hon'bte NGT has submitted

its report on 28 November 2024 which inter-atia observed and pointed out

as under:-

*W
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1) The fottowing waste processing faciLities estabtished at the site were

found non-functionat during the site inspection by the joint

committee.
i) Mechanicat Segregator of 100 TPD (Presentty manual

segregation being done) is non- functionat.
ii) Three leachate ptants of 120 KLD capacity (60 KLD + 30 KLD + 30

KLD) are non-functional for quite some time.

iii) 3 Borewetls for testing the quatity of ground water not

functioning property.

iv) Fecat Sewage Treatment Ptant (FSTP) of 130 KLD is non-

functionat.
v) Septage Treatment Plant estabtished at the site was also found

non-f unctionaI and defunct.

2) There was no arrangement lound for cottection of teachate waste

at the site as the leachate treatment facitity estabtished at the

site was found non-fu nctional.

3) The green bett provided at the site was found inadequate and the

condition of the road linking to the dump site was atso not found

good.

The Hon'bte NGT vide its order dated 12-12-2024 directed as under:

8. "Taking into consideration the seriousness of tf,e issue, the

Commissioner, Srinagar Municipal Corporation is directed to

provide a time-bound action ptan to mitigate the situation on a

mission mode. Further, J&K PCC is hereby directed to initiate

action against the violations."

Simitarty, the Hon'bte NGT vide its order dated 20-03-2025 dlrected as

under:

6. "So far as, respondent-J&K PCC is concerned it has filed the reply

dated 18.03.2025 disclosingthe ste ps which are beingtaken to initiate

civil action against the officers responsibte for viotation under the

provisions otthe Environment Protection Act, 1986: and three weeks

has been sought to fite a complaint before the competent

*%".^+- Page 5 of8
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forum/Ad judicating officer. Prayer is allowed. Let further progress

report be filed by l&K PCC within four weeks".

The Ministry of Environment, Forest and Ctimate Change, Gol, vide

Govt. notifications No. 4790 (E)dated O4-11-2024have notified Environment

(Manner of Hotding lnquiry and lmposition of Penatty) Rutes, 2024.

Rute 3 provides that CPCB, SPCB, PCC and lntegrated Regionat

Offices of MoEF&CC in their respective jurisdictions, through their

authorized officers or any other persons may fite a comptaint in Form 1

committed under any of Sections 7,8,9,10 & 11 of the Environment

(protection) Act, 1986 before the adjudicating officer.

The Ministry of Environment, Forest and Ctimate Change, Gol, vide

Govt. notifications No. GSR 696 (E) dated 11-11-2024 have notified Water

(Prevention and Control of Pottution) (Manner of Hotding inquiry and

imposition of penatty) Rutes, 2024.

Rute 3 provides that CPCB, SPCB, PCC and integrated Regionat

OFFices of MoEF&CC in their respective jurisdictions, through theil

authorized ofFicers or any other persons may fite a comptaint in Form 1

committed under any of Sections 41,41A,42,43,44,454 & 48 of the Act

before the adjud icating officer.

The Hon'bte NGT, Principat Bench, New Dethivide its order dated 12-

12-2024 and 20-03-2025 has directed to compty the directions of the

Hon'bte NGT with regard to take action against the defautting officers.

Accordingty, comptaint under Rute-3 of the EnvironmentaI Protection

(Manner of Hotding lnquiry and lmposition of Penatty) Rutes, 2024 read with

Rute 3 ofthe Water (Prevention and Controt of Pottution) (Manner of Hotding

lnquiry and lmposition of Penatty) Rutes, 2024 against the above said ofiicer

is being fited.
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Prayer:

rt is prayed that in view of the submissions made herein above and
those to be argued at the time of hearing, comptaint may be accepted and
attowed in the interest of Justice, Equity Fair ptay and in the best interest of
protection of the Environment.

With the approval of the Competent Authority.

969q"*rr--
J&K PotLution Controt Committee

through l4 -z .4-
Member Secretary

J&K PCC
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FORM I

(see rule 3)

To,

The Adjudication Off icer,
(Com m issioner/Secretary to the Government,
Department of Forest, Ecology and Environment)

Jammu and Kashmir.

l.Particutar of complainant: -

(a) Name: J&K Pottution Control Committee through Member Secretary.

(b) Address for service:

(c) Contact No: 94197-94234

(d) Emait (for service): membersecretaryikspcb@gmait.com

2. Particulars of comptaint: -

(a) Date, time and instance of commission of the atteged contravention: 04-02-2017 onwards

i) Viotation of Environment (Protection) Act, 1986.

ii) Viotation of Sotid Waste Management Rutes, 2016.

iii) Viotation of Water (Prevention & Controt of Pottution) Acl, 1974.

(b) Statement of contravention setting out att relevant materiaI particutars: (Enclosed as Annsxure-A)

(c) Evidence in support of the statement: (Enctosed as Annexure-B)

(d)Tentative amount of damage (in pecuniary terms) with cost break-up. (Calcutation sheet for

tevying of Environment Compensation enclosed as Annexure-C)

l/we, the J&K Pottution control committee through the Member secretary, the comptainant herein

dectare that the facts Stated herein are correct aS per the record avaitable in the office'

&%^^"D
(Ghansham Singh) 1(.7 .1s
Member Secretary
J&K PCC

On behatf of J&K Pottution ControI Committee
3. Name and Signature of the Comptainant:
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Unscientific dumping of Mixed Waste,
at Achan landfill site, Srinagar.

1 Name of the Officer amongst
whom comptaint is being fited

Mr. Gazanfar Ati,

2 Tenure of posting
Commissioner, SMC

AS 06-02-2020 to 01 -03-2021

Present Ptace of Posting Retired

4 Residentiat address in case of
reti red off i ce rs/off icia ts.

R/o Pandrethan, Pantha Chowk,

Srinagar

5 Type of Contravention i) Section 7 of Environment
(Protection) Act, 1 986.

ii) Section 9 of Environment
(Protection) Act, 1 986.

iii) Section 45 A read with
Section 48 of the Water
(Prevention and ControI of
Poltution)Act, 1974.

Statement of Contravention:

That the above said officer remained posted as Commissioner,

Srinagar MunicipatCorporation, during the period mentioned above and the

SMC was responsibte for overatt management, treatment and disposat of

waste within the timits of 74 wards of Srinagar Municipat Corporation in

accordance with the fo[[owing Rutes:

1. Sotid Waste Management Rutes,2016.
2. Bio-Medical Waste Management Rutes, 2016.
3. Ptastic Waste Management Rutes ,2016.

*%."'* Page 1 of 8
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by facititating construction operation and maintenance of sotid waste

processing facitities inctuding setting up MateriaI Recovery facitities or

Secondary storage facitities with sufficient space for sorting recycted

materiat.

Section 7 of the Environment (Protection) Act, 1986: Persons

carrying on industry, operation, etc., not to altow emission or discharge

of environmentaI pottutants in excess or the standards- No person

carrying on any carrying on any industry, operation or process shatl

discharge or emit or permit to be discharged or emitted any environmentat

pottutant in excess of such standards as may be prescribed.

ln the instant case, the Srinagar 14unicipaI Corporation has not been

abte to functionatize even Waste Processing Facitities at dumpsite Achan

which are found non-functionat especialty mechanicat segregator, [eachate

treatment plant, bore wetts, Fecal. SLudge Treatment P[ant as a resutt waste

generated from the various wards from the sMC has been dumped

unscientificatly at site without proper segregation, treatment and disposat.

The environ mentaI degradation, teaching from the waste and contamination

of the ground water and air potlution, fout smett and serious Oduor from the

site whereabout huge waste is being dumped everyday and therefore, is a

serious environmentaI concern for the Srinagar city.

Section I of the Environment (Protection) Act, 1986: Furnishing of

information to authorities and agencies in certain cases-

(1) Where the discharge of any environmentat potlutant in excess of

the prescribed standards occurs or is apprehended to occur due to any

accident or other unforeseen act or event, the person responsibte for such

discharge and the person in charge of the place at which such discharge

occurs or is apprehended to occur shatt be bound to prevent or mitigate the

*%'/'*- Page 2 of8
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environmentaL pol.tution caused as a resutt of such discharge and shaLt atso

forthwith -

(a) intimate the fact of such occurrence or apprehension of such

occurrence and

(b) be bound, if cal.ted upon, to render att assistance to such

authorities or agencies as may be prescribed.

(2) On receipt of information with respect to the fact or apprehension

of any occurrence ofthe nature referred to in sub-section (1), whether

through intimation under that sub-section or otherwise, the authorities or

agencies referred to in sub-section (1) shatt , as early as practicable, cause

such remediat measures to be taken as are necessary to prevent or mitigate

the environmental pottution.

ln the instant case atso due to the dumping of unsegregated waste at

the tandfitt site Achan without scientific treatment, discharge of

environmentat pottution is caused as a resu[t of environmentaI degradation,

teaching from the waste and contamination of the ground water and air

poltution, foul smett and serious Oduor from the site whereabout huge

quantum waste is being dumped everyday and SMC faited to prevent or

mitigate the environmentat poLtution'

Section 45 (A) of the Water (Prevention and Control of Pottution)

Act, 1974,Penatty for contravention of certain provisions of the Act-

Whoever contravenes any of the provisions of thls Act or faits to compty with

any order or direction given under this Act, for which no penaLty has been

etsewhere provided in this Act, shatL be punishabLe with imprisonment

which may extend to three months or with fine which may extend to ten

thousand rupees or with both and in the case of a continuing contravention

or faiture, with an additionaL fine which may extend to five thousand rupees

@"*' Page 3 of8
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for every day during which such contravention or faiture continues after

- conviction for the first such contravention or faiLure.

ln the instant case, the J&K PCC after conducting the inspection of

dumpsite from time to time have pointed outthe deficiencies and directed

the SMC to rectify / improve the functioning of the waste processing

facil.ities at the site, but there has been no improvement on the ground as

per the report submitted by the Joint Committee constituted by the Hon'bte

NGT in November 2024 and as a resutt environmental degradation, teaching

from thewaste and contamination ofthe ground water and air pottution, fout

smett and serious Oduor from the site and thus is in viotation of provisions

of 25 and 26 of the Water (Prevention and Controt of Potlution)Act, 1974'

Section 48 ot the Water (Prevention and Controt of Pollution) Act,

1974: Oftences by Government Departments- Where an offence under

this Act has been committed by any Department of Government, the Head

of the Department shatt be deemed to be guilty of the offence and shatl be

tiabte to be proceeded against and punished accordingty'

ln terms of Section 15 o, Sotid Waste Management Rutes, 2016' it

was mandatory upon the Srinagar MunicipaL Corporation to take steps for

proper cotl.ection, segregation, transportation and scientific treatment and

disposat of att category of waste generated from 74 wards of Srinagar

Municipat Corporation.

Section 15 of the Environment (Protection) Act, 1986 provides that

where any person contravenes or does not compty with any of the

provisions of this act or the rutes made or orders or directions issued

thereunder for which no penaLty is provided, he shatt be tiabte to penatty in

respect of each such contravention which shatt not be tess than ten

thousand rupees but which may extend to fifteen takh rupees'

,4?'", PaBe 4 of 8
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Section 15-B of Environment (Protection) Act, 1986: Penalty for

- contravention by Government Department- (1) Where contravention of

any of the provisions of this Act has been committed by any Department

of the Central Government or the State Government, the Head of the

Department shalt be liable to penalty equal to one month of his basic

salary.

Furthermore, the Hon'bl.e NGT in OA No. 277 of 2013 vide its Orders

dated 1 3-01 -2015, 22-08-2016, 24-01 -2017, 28-02-2017 and 12-12-2017

had directed to take action for ensuring handting of Municipat Sotid Wast at

the Achan site in accordance with SWM Rutes,2016, but titt date no

concrete action have been taken by the [oca[ authorities for ensuring

scientific treatment and disposat of the sotid waste at tandfitt site Achan.

Moreover, no action has been taken for bio-mining and remediation of huge

quantum of legacy waste dumped at the site.

The Hon',bte NGT in oA No. 543 ot 2024 dated 15-05-2024 titted Raja

Muzaffar Bhat Versus MoEF had constituted joint committee comprising of

representative of the Member Secretary CPCB, the representative of

Nationat Wettand Committee, MoEF&CC, Deputy Commissioner, Srinagar

and Member secretary J&K PCC and directed to visit the site, ascertain the

correct ground position and extent pottution caused by the ittegat dumping

at the tandfitt site in question and consequential heatth hazard and suggest

remediat measures inctuding setting up of Waste Processing facitity to zero

down tandfitt and submit the report before the tribunat.

The Joint Committee constituted by the Hon'bte NGT has submitted

its report on 28 November 2024 which inter-atia observed and pointed out

as under:-

*w
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1) The fottowing waste processing tacitities estabtished at the site were

found non-functionat during the site inspection by the joint

committee.
i) Mechanicat Segregator of 100 TPD (Presentty manuaI

segregation being done) is non- functionat.

ii) Three teachate ptants of 120 KLD capacity (60 KLD + 30 KLD + 30

KLD) are non-f unctionat for quite some time.

iii) 3 Borewel.ts for testing the quatity of ground water not

functioning property.

iv) Fecat Sewage Treatment Ptant (FSTP) of 130 KLD is non-

functional.
v) Septage Treatment Ptant estabtished at the site was atso found

non-f unctionat and defunct.

2) There was no arrangement found for cotlection of teachate waste

at the site as the teachate treatment facitity estabtished at the

site was found non-functionat.

3) The green bett provided at the site was found inadequate and the

condition of the road tinking to the dump site was also not found

good.

The Hon'bte NGT vide its order dated 12-12-2024 dtected as under:

8. "Taking into consideration the seriousness ol the issue, the

Commissioner, Srinagar MunicipaL Corporation is directed to

provide a time-bound action plan to mitigate the situation on a

mission mode. Further, l&K PCC is hereby directed to initiate

acti on aga i nst the vio latio ns. "

simitarty, the Hon'bte NGT vide its order dated 20-03-2025 directed as

under:

6. "So far as, respondent-J&K PCC is concerned it has filed the reply

dated 18.03.2025 disclos,ng the ste ps which are beingtaken to initiate

civil action against the officers responsibte for viotation under the

provisions of the Environment Protection Act, 1986: and three weeks

has been sought to file a comptaint before the competent

*q*^^"
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' forum/Adjudicating officer. Prayer is atlowed. Let further progress

report be fited by l&K PCC within four weeks".

The Ministry of Environment, Forest and Ctimate Change, Gol, vide

Govt. notifications No. 4790 (E) dated O4-1 1 -2024 have notified Environment

(Manner of Hol.ding lnquiry and lmposition of Penatty) Rutes, 2024.

Rute 3 provides that CPCB, SPCB, PCC and lntegrated Regionat

Offices of MoEF&CC in their respective jurisdictions, through their

authorized officers or any other persons may fite a comptaint in Form 1

committed under any of Sections 7,8,9,10 & 11 of the Environment

(protection) Act, '1 986 before the adjudicating ofiicer.

The Ministry of Environment, Forest and Ctimate Change, Gol, vide

Govt. notifications No. GSR 696 (E) dated 11-11-2024 have notified Water

(Prevention and Control. of Pottution) (Manner of Hotding inquiry and

imposition of penatty) Rutes, 2024.

Rute 3 provides that CPCB, SPCB, PCC and integrated Regional

Offices of MoEF&CC in their respective jurisdictions, through their

authorized officers or any other persons may fite a comptaint in Form 1

committed under any of Sections 41,41A,42,43,44,45A & 48 of the Act

before the adjudicating ofFicer.

The Hon'bte NGT, Principat Bench, New Dethi vide its order dated 12-

12-2Q24 and 20-03-2025 has directed to compty the directions of the

Hon'bte NGT with regard to take action against the defau[ting officers.

Accordingty, comptaint under Rute-3 of the EnvironmentaI Protection

(Manner of Hotding lnquiry and lmposition of Penatty) Rutes, 2024 read with

Rute 3 of the Water (Prevention and Controt of Potlution) (Manner of Hotding

lnquiry and lmposition of Penatty) Rutes, 2024 against the above said officer

is being fited. 
6%.r+

PaBe 7 of 8

819



Prayer:

rt is prayed that in view of the submissions made herein above and
those to be argued at the time of hearing, comptaint may be accepted and
attowed in the interest of .Justice, Equity Fair pr.ay and in the best interest of
protection of the Environment.

With the approval of the Competent Authority.

SO$t'-+t-'
J&K Pottution Controt Committee

through t 4'7'>5:-
Member Secretary

J&K PCC
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FORM I

(see rule 3)

To,

The Adjudication Off icer'
(Commissioner/Secretary to the Government,

Department of Forest, Ecotogy and Environment)

Jammu and Kashmir.

l.Particutar of complainant: -

(a) Name: J&K Pottution Control Committee through Member Secretary.

(b) Address for service:

(c) Contact No: 94197-94234

(d) Emait (for service): membersecretaryjkspcb@gmait.com

2. Particulars of comptaint: -

(a) Date, time and instance of commission of the atteged contravention: 04-02-2017 onwards

i) VioLation of Environment (Protection) Act, 1986.

ii) Viotation of Sotid Waste Management Rutes, 2016.

iii) Viotation of Water (Prevention & Control of Pottution) Act, 1 974.

(b) Statement of contravention setting out at[ retevant materiaI particutars: (Enctosed as Annexure-A)

(c) Evidence in support of the statement: (Enctosed as Annexure-B)

(d) Tentative amount of damage (in pecuniary terms) with cost break-up. (Catcutation sheet for

tevying of Environment Compensation enctosed as Annexure-C)

l/VVe, the.l&K Pottution Controt Committee through the Member Secretary, the comp[ainant herein

dectare that the facts stated herein are correct as per the record avaitable in the oftice.

(GhanfiF#5iffh) r1r.? . :.5
Member Secretary
J&K PCC

On behatf of J&K Pottution ControI Committee
3. Name and Signature of the Complainant:
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Statement of Contravention:

That the above said officer remained posted as Commissioner,

Srinagar MunicipaI Corporation, during the period mentioned above and the

SMC was responsibte for overatl management, treatment and disposat of

waste within the timits of 74 wards of Srinagar Municipat Corporation in

accordance with the fottowing Rutes:

1. Sotid Waste Management Rutes,2016.

2. Bio-Medical Waste Management Rutes, 2016.

3. Ptastic Waste Management Rutes ,2016.

Unscientific dumping of Mixed Waste,
at Achan !andfill site, Srinagar.

1 Name of the Officer amongst
whom comptaint is being fited

Mr. Riyaz Ahmad Wani

2 Tenure of posting
Commissioner, SMC

AS 25-10-2017 to 1 3-08-201 I

3 Present Ptace of Posting AdditionaI lnspector GeneraI of
Registration, J&K, Revenue

Department.

4 Residentiat address in case of
reti red office rs/officia ts.

5 Type of Contravention i) Section 7 of Environment

(Protection) Act, 1 986.

ii) Section I of Environment

(Protection) Act, 1 986.

iii) Section 45 A read with Section 48

of the Water (Prevention and

Control of Pottution)Act, 1974.

*t*-
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by facititating construction operation and maintenance of sotid waste

processing facitities inctuding setting up Materiat Recovery facitities or

Secondary storage facil.ities with sufficient space for sorting recycted

materiat.

Section 7 of the Environment (Protection) Act, 1986: Persons

carrying on industry, operation, etc., not to allow emission or discharge

of environmental pollutants in excess or the standards- No person

carrying on any carrying on any industry, operation or process shatl

discharge or emit or permit to be discharged or emitted any environmentat

potlutant in excess of such standards as may be prescribed.

ln the instant case, the Srinagar I"lunicipatCorporation has not been

abte to functionaLize even Waste Processing Facitities at dumpsite Achan

which are found non-functionat especiatty mechanicat segregator, [eachate

treatment ptant, bore wetts, FecaI Sludge Treatment Ptant as a resutt waste

generated from the various wards from the SMC has been dumped

unscientif icatty at site without proper segregation, treatment and disposat.

The environmentat degradation, [eachingfrom the waste and contamination

ofthe ground water and air potlution, fouI smell. and serious Oduor from the

site whereabout huge waste is being dumped everyday and therefore, is a

serious environmentaI concern for the Srlnagar city.

Section 9 of the Environment (Protection) Act, 1986: Furnishing ot

information to authorities and agencies in certain cases-

(l ) Where the discharge of any environmental. potl.utant in excess of

the prescribed standards occurs or is apprehended to occur due to any

accident or other unforeseen act or event, the person responsibte for such

discharge and the person in charge of the ptace at which such discharge

occurs or is apprehended to occur shatt be bound to prevent or mitigate the

*o,,""t
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environmentat potlution caused as a resu[t of such discharge and shatt atso

forthwith -
(a) intimate the fact of such occurrence or apprehension of such

occurrence and

(b) be bound, if catted upon, to render atl. assistance to such

authorities or agencies as may be prescribed.

(2) On receipt of information with respect to the tact or apprehension

of any occurrence of the nature referred to in sub-section (1), whether

through intimation under that sub-section or otherwise, the authorities or

agencies referred to in sub-section (1) shatt , as early as practicabte, cause

such remedial measures to be taken as are necessary to prevent or mitigate

the environmentat pottution.

ln the instant case also due to the dumping of unsegregated waste at

the tandfitt site Achan without scientific treatment, discharge of

environmentat pottution is caused as a resutt of environmentat degradation,

teaching from the waste and contamination of the ground water and air

pottution, fout smett and serious Oduor from the site whereabout huge

quantum waste is being dumped everyday and SMC faited to prevent or

mitigate the environmentat pottution.

Section 45 (A) of the Water (Prevention and Control of PoUution)

Act, 1974,Penatty for contravention oi certain provisions of the Act-

Whoever contravenes any olthe provisions of this Act or fails to comptywith

any order or direction given under this Act, for which no penalty has been

etsewhere provided in this Act, shatl be punishabte with imprisonment

which may extend to three months or with fine which may extend to ten

thousand rupees or with both and in the case of a continuing contravention

or faiture, with an additionaL fine which may extend to five thousand rupees

Page 3 of8
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for every day during which such contravention or faiture continues after

conviction for the first such contravention or faiture.

ln the instant case, the l&K PCC after conducting the inspection of

dumpsite from time to time have pointed out the deficiencies and directed

the SMC to rectify / improve the functioning of the waste processing

facitities at the site, but there has been no improvement on the ground as

per the report submitted by the Joint Committee constituted by the Hon'ble

NGT in November 2024 and as a resutt environmentaL degradation, Leaching

from thewaste and contamination ofthe ground water and air pollution, fouI

smett and serious Oduor from the site and thus is in viotation of provisions

of 25 and 26 of the Water (Prevention and ControI of Pottution) Act' 1974'

Section 48 of the Water (Prevention and Control of PotLution) Act'

1974: Offcnccs-byGovQrnnocnt Departm€ots- Where an offence under

this Act has been committed by any Department of Government, the Head

of the Department shalt be deemed to be guitty of the offence and shatl be

tiabte to be proceeded against and punished accordingty.

ln terms of Section 15 of Sotid Waste Management Rules, 2016, it

was mandatory upon the Srinagar Municipal Corporation to take steps for

proper cottection, segregatlon, transportation and scientific treatment and

disposat of att category of waste generated from 74 wards of Srinagar

Municipat Corporation.

Section 15 of the Environment (Protection) Act, 1986 provides that

where any person contravenes or does not compLy with any of the

provisions of this act or the rutes made or orders or directions issued

thereunder for which no penatty is provided, he shatt be tiabte to penatty in

respect of each such contravention which shatt not be Less than ten

thousand rupees but which may extend to fifteen [akh rupees.

Page 4 of 8
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SectionlS-BofEnvironment(Protection)Act,1986:Penaltyfor

contravention by Government Deqartment- (1) Where contravention of

a ny of the proyisions of th is Act has been com mitted by any Departme nt

of the central Government or the state Government, the Head of the

Department shall be liabte to penatty equal to one month of his basic

salary.

Furthermore, the Hon',bte NGT in oA No. 277 0f 2013 vide its orders

dated 1 3-01 - 201 5, 22-08-201 6, 24-01 -2017, 28-02-2017 and 1 2-1 2-2017

had directed to take action for ensuring handting of Municipat sotid wast at

the Achan site in accordance with swM Rutes,2016, but titt date no

concrete action have been taken by the Locat authorities for ensuring

scientific treatment and disposat of the Sotid waste at tandfitt site Achan'

Moreover, no action has been taken for bio-mining and remediation of huge

quantum of tegacy waste dumped at the site.

The Hon'bte NGT in OA No. 543 ot 2Q24 dated 15-05-2024 titted Raja

Muzaffar Bhat Versus MoEF had constituted joint committee comprising of

representative of the Member Secretary CPCB, the representative of

Nationat Wettand Committee, MoEF&CC, Deputy Commissioner, Srinagar

and Member secretary J&K PCC and directed to visit the site, ascertain the

correct ground position and extent pol.tution caused by the ittegat dumping

at the tandfitt site in question and consequentiaI heatth hazard and suggest

remediat measures inctuding setting up of Waste Processing facitity to zero

down tandfil.t and submit the report before the tribunat.

The Joint Committee constituted by the Hon'bte NGT has submitted

its report on 28 November 2024 which inter-atia observed and pointed out

as under:-
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1) The foLtowing waste processing facitities estabtished at the site were

found non-functionat during the site inspection by the joint

committee.
i) Mechanicat Segregator of 100 TPD (Presentty manuaI

segregation being done) is non- functiona['

ii) Three teachate ptants of 120 KLD capacity (60 KLD + 30 KLD + 30

KLD) are non-functionat for quite some time.

iii) 3 Borewelts for testing the quatity of ground water not

functioning property.

iv) Fecat Sewage Treatment Ptant (FSTP) of 130 KLD is non-

functionat.

v) Septage Treatment Plant estabtished at the site was also found

non-f unctionaI and defunct.

2) There was no arrangement found for cot[ection of teachate waste

at the site as the leachate treatment facitity estabtished at the

site was found non-functiona[.

3) The green bett provided at the site was found inadequate and the

condition of the road tinking to the dump site was also not found

good.

The Hon'bte NGT vide its order dated 12-12-2024 diected as under:

8. "Taking into consideration the seriousness of the issue, the

Commissioner, Srinagar Municipal Corporation is directed to

provide a time-bound action plan to mitigate the situation on a

mission mode. Fufther, J&K PCC is hereby directed to initiate

action against the viotations."

Simitarty, the Hon'bte NGTvide its order dated 20-03-2025 directed as

under:

6. "So far as, respondent-J&K PCC is concerned it has fited the reply

dated 18.03.2025 d,sclosmgthe steps which are beingtaken to initiate

civil action against the officers responslble for violation under the

provisions of the Environment Protection Act, 1986: and three weeks

has been sought to file a complaint before the competent

qf page G of 8
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' forum/Ad judicating officer. Prayer is allowed. Let further progress

report be filed by J&K PCC within four weeks".

The Ministry of Environment, Forest and Ctimate Change, Gol, vide

Govt. notif ications No. 4790 (E) dated o4-1 1 -2024have notified Environment

(Manner of Hotding lnquiry and lmposition of Penatty) Rutes, 2024.

Rute 3 provides that CPCB, SPCB, PCC and lntegrated Regionat

Offices of MoEF&CC in their respective iurisdictions, through their

authorized officers or any other persons may fite a comptaint in Form 'l

committed under any of Sections 7,8,9,10 & 11 of the Environment

(protection) Act, 1986 before the adjudicating officer.

The Ministry of Environment, Forest and Ctimate Change, Gol, vide

Govt. notifications No. GSR 696 (E) dated 11-11-2024 have notified Water

(Prevention and Controt of Pottution) (Manner of Hotding inquiry and

imposition of penatty) Rutes, 2024.

Rute 3 provides that CPCB, SPCB, PCC and integrated Regional

Offices of MoEF&CC in their respective jurisdictions, through their

authorized officers or any other persons may fite a comptaint in Form 1

committed under any of Sections 41,41A,42,43,44,45A & 48 of the Act

before the adjudicating officer.

The Hon'bte NGT, Principat Bench, New Dethi vide its order dated 12-

12-2024 and 2O-O3-2O25 has directed to compLy the directions of the

Hon'ble NGT with regard to take action against the defaulting officers.

Accordingty, complaint under Rute-3 of the Environmentat Protection

(Manner of Hotding lnquiry and lmposition of Penatty) Rutes, 2024 tead with

Rute 3 of the Water (Prevention and Controt of Pottution) (Manner of Hotding

lnquiry and lmposition of Penatty) Rutes, 2024 against the above said officer

is being fited.
96c""'- 
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Prayer:

It is prayed that in view of the submissions made herein above and

those to be argued at the time of hearing, comptaint may be accepted and

attowed in the interest of Justice, Equity Fair ptay and in the best interest of

protection of the Environment.

With the approval of the Competent Authority.

l4,a' 2's-
J&K Pottution ControI Committee

through
Member Secretary

J&K PCC

Page 8 of 8
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l.Particular of comptainant: -

(a) Name: J&K Pottution Control Committee through Member Secretary.

(b) Address for service:

(c) Contact No: 94197-94234

(d) Emait (for service): membersecretaryjkspcb@gmait.com

2. Particutars of complaint: -

(a) Date, time and instance of commission of the atteged contravention: 04-02-2017 onwards

i) Viotation of Environment (Protection) Act, 1986'

ii) Viotation of Sotid Waste Management Rutes, 2016.

iii) Viotation of Water (Prevention & Control of Pottution) Act, 1974.

(b) Statement of contravention setting out att retevant materiaI particutars: (Enclosed as Annexure-A]

(c) Evidence in support of the statement: (Enclosed as Annexure'B)

(d) Tentative amount of damage (in pecuniary terms) with cost break-up. (Calcutation sheet for

tevying of Environment Compensation enctosed as Annexure-C)

l/we, the J&K potlution controt committee through the Member secretary, the comptainant herein

declare that the facts stated herein are correct as per the record avaitabte in the office.

ronun.ffitiifi r4z '>5
Member SecretarY
J&K PCC

On behatf of .i&K Pottution Control Committee

3, Name and Signature of the Comptainant:

FORM I

(see rule 3)

To,

The Adjudication Officer'
(Comm issioner/Secretary to the Government,

Department of Forest, Ecotogy and Environment)

Jammu and Kashmir.
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Unscientific dumping of Mixed Waste,
at Achan landfill site, Srinagar.

1 Name of the Officer amongst
whom comptaint is being fited

Mr. Khurshid Ahmad Sanai, JKAS

2 Tenure of posting
Commissioner, SMC

AS 06-06-201 9 to 06-02-2020

3 Present Ptace of Posting AdditionaI Secretary to
Government, Department of Food
Civit Suppties and Consumer
Affairs, J&K

4 ResidentiaI address in case of
reti red off ice rs/off icia ts.

NA

5 Type of Contravention i) Section 7 of Environment
(Protection) Act, 1 986.

ii) Section I of Environment

(Protection) Act, 1 986.

iii) Section 45 A read with

Section 48 of the Water
(Prevention and ControI of

Pottution) Act, 1974.

Statement of Contravention:

That the above said officer remained posted as Commissioner,

Srinagar MunicipaI Corporation, during the period mentioned above and the

SMC was responsibte for overatl management, treatment and disposat of

waste within the timits of 74 wards of Srinagar Municipat Corporation in

accordance with the fotlowing Rutes:

1. Sotid Waste Management Rutes,2016.

2. Bio-Medical Waste Management Rutes, 2016

3. Pl,astic Waste Management Rutes ,2016.

gEf*P Page 1 of 8
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by facititating construction operation and maintenance of solid waste

processing facilities inctuding setting up Materiat Recovery facil,ities or

Secondary storage facitities with sufficient space for sorting recycted

materiat.

Section 7 of the Environment (Protection) Act, 1986: persons

carrying on industry, operation, etc., not to allow emission or discharge

of environmentaL poltutants in excess or the standards- No person

carrying on any carrying on any industry, operation or process shatt

discharge or emit or permit to be discharged or emitted any environmentat

pottutant in excess of such standards as may be prescribed.

ln the instant case, the Srinagar Municipat Corporation has not been

abte to functionalize even Waste Processing Facitities at dumpsite Achan

which are found non-functionaI especiatty mechanicat segregator, teachate

treatment ptant, bore wetls, Fecat Studge Treatment Ptant as a resu{t waste

generated from the various wards from the SMC has been dumped

unscientificatty at site without proper segregation, treatment and disposat.

The environmentat degradation, [eaching from the waste and contamination

of the ground water and air pottution, fouI smel.t and serious Oduor f rom the

site whereabout huge waste is being dumped everyday and therefore, is a

serious environmentaI concern for the Srinagar city.

Section 9 olthe Environment (Protection) Act, 1986: Furnishing of

inrormation to authorities and agencies in certain cases-

(1) Where the discharge of any environmentat pottutant in excess of

the prescribed standards occurs or is apprehended to occur due to any

accident or other unforeseen act or event, the person responsibte for such

discharge and the person in charge of the ptace at which such discharge

occurs or is apprehended to occur shatt be bou nd to prevent or mitigate the

6ctr,-,-. Page 2 of8
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environmentaI polLution caused as a resutt of such discharge and shatt atso

forthwith -
(a) intimate the fact of such occurrence or apprehension of such

occurrence and

(b) be bound, if catted upon, to render att assistance to such

authorities or agencies as may be prescribed.

(2) On receipt of information with respect to the fact or apprehension

of any occurrence of the nature referred to in sub-section (1), whether

through intimation under that sub-section or otherwise, the authorities or

agencies referred to in sub-section (1) shatt , as earty as practicabte, cause

such remediaI measures to be taken as are necessary to prevent or mitigate

the environmental. potlution.

ln the instant case atso due to the dumping of unsegregated waste at

the tandfilt site Achan without scientific treatment, discharge of

environmentaI poltution is ca used as a resutt of environmentat degradation,

teaching from the waste and contamination of the ground water and air

poLtution, foul smetl and serious Oduor from the site whereabout huge

quantum waste is being dumped everyday and SMC faiLed to prevent or

mitigate the environmentaI poLlution.

Section 45 (A) of the Water (prevention and Controt of pottution)

Act, 1974,Penatty for contravention of certain provisions of the Act-
Whoever contravenes any of the provisions of this Act or fails to comptywith
any order or directlon given under this Act, for which no penatty has been

etsewhere provided in this Act, sha[ be punishabte with imprisonment

which may extend to three months or with fine which may extend to ten
thousand rupees or with both and in the case of a continuing contravention
or failure, with an additionat fine which may extend to five thousand rupees

s:D','t' Pate 3 of 8
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for every day during which such contravention or faiture continues after

conviction for the first such contravention or faiture.

ln the instant case, the J&K PCC after conducting the inspection of

dumpsite from time to time have pointed out the deficiencies and directed

the SMC to rectify / improve the functioning of the waste processing

facitities at the site, but there has been no improvement on the ground as

per the report submitted by the Joint Committee constituted by the Hon'bte

NGT in November 2024 and as a result environmentat degradation, teaching

from the waste and contamination of the ground water and air potlution, fout

sme[[ and serious Oduor lrom the site and thus is in viotation of provisions

of 25 and 26 of the Water (Prevention and Controt of Pottution) Act, 1974.

Section 48 of the Water (Prevention and Control of Potlution) Act,

1974: Offences bv Qoyernment Oepartme[ts- Where an offence under

this Act has been committed by any Department of Government, the Head

of the Department shatt be deemed to be guitty of the offence and shatl be

tiabte to be proceeded against and punished accordingty.

ln terms of Section 15 ol Sotid Waste Management Rutes, 2016, it

was mandatory upon the Srinagar Municipal Corporation to take steps for

proper cotlection, segregation, transportation and scientific treatment and

disposat of atl category of waste generated from 74 wards of Srinagar

Municipat Corporation.

Section 15 of the Environment (Protection) Act, 1986 provides that

where any person contravenes or does not compty with any of the

provisions of this act or the rutes made or orders or directions issued

thereunder for which no penatty is provided, he shatt be tiabte to penatty in

respect of each such contravention which shatt not be less than ten

thousand rupees but which may extend to fifteen [akh rupees.

6q-..''- Page 4 of8

834



Section 15-B of Environment (Protection) Act, 1986: Penalty for

contravention by Government Department- (1) Where contravention of

any of the provisions of this Act has been committed by any Department

of the Central Government or the State Government, the Head of the

Department shall be liable to penalty egual to one month of his basic

salary.

Furthermore, the Hon'bte NGT in OA No. 277 of 2013 vide its Orders

dated 1 3-01 -2015, 22-08-2016, 24-01 -2017, 28-02-2017 and 1 2-1 2-2017

had directed to take action for ensuring handting of MunicipatSotid Wast at

the Achan site in accordance with SWM Rutes,2016, but titt date no

concrete action have been taken by the [oca[ authorities for ensuring

scientific treatment and disposat of the Sotid Waste at tandfitt site Achan.

Moreover, no action has been taken for bio-mining and remediation of huge

quantum of tegacy waste dumped at the site.

The Hon'bte NGT in OA No. 543 of 2024 dated 15-05-2024 titted Raja

Muzaffar Bhat Versus MoEF had constituted joint committee comprising of

representative of the Member Secretary CPCB, the representative of

NationaL Wettand Committee, MoEF&CC, Deputy Commissioner, Srinagar

and Member Secretary J&K PCC and directed to visit the site, ascertain the

correct ground position and extent pottution caused by the ittegat dumping

at the tandfitt site in question and consequentiat heatth hazard and suggest

remediat measures inctuding setting up of Waste Processing facitity to zero

down tandfitt and submit the report before the tribunat.

The Joint Committee constituted by the Hon'bte NGT has submitted

its report on 28 November 2024 which inter-atia observed and pointed out

as under:-

*#
Page 5 of 8

835



1) The fottowing waste processing facitities estabtished at the site were

found non-functionaL during the site inspection by the joint

committee.
i) MechanicaL Segregator of 1Oo TPD (Presentty manuat

segregation being done) is non- functionat.

ii) Th ree teachate ptants of 120 KLD capacity (60 KLD + 30 KLD + 30

KLD) are non-functionat for quite some time.

iii) 3 BoreweLts for testing the quatity of ground water not

functioning proper[y.

iv) Fecat Sewage Treatment Ptant (FSTP) of 130 KLD is non-

functionat.
v) Septage Treatment PLant estabtished at the site was atso found

non-functionaI and def unct.

2) There was no arrangement found for cottection of [eachate waste

at the site as the Leachate treatment facitity estabtished at the

site was found non-functionat.

3) The green belt provided at the site was found inadequate and the

condition of the road tinking to the dump site was atso not lound

good.

The Hon'bte NGTvide its order dated 12-12-2024 diected as under:

8. "Taking into consideration tne serlousness of the ,ssue, the

Commissioner, Srinagar Municipat Corporation is directed to

provide a time-bound action plan to mitigate the situation on a

mission rnode. Fufther, ]&K PCC is hereby directed to initiate

action against the violations."

Simitarty, the Hon'bte NGT vide its order dated 20-03-2025 directed as

u nder:

6. "So far as, respondent-J&K PCC is concerned it has filed the repty

dated 18.03.2025 disclosing tfie ste ps which are beingtaken to initiate

civil action against the oFflcers responsibLe for violation under the

provisions ofthe Environment Protection Act, 1986: and three weeks

has been sought to file a complaint before the competent

*Ao-'e
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f orum/Adjudicating officer. Prayer is allowed. Let further progress

report be fited by J&K PCC within tour weeks".

The Ministry of Environment, Forest and Ctimate Change, Gol, vide

Govt. notifications No. 4790 (E) dated 04-11-2024 have notified Environment

(Manner of Hotding lnquiry and lmposition of Penatty) Rutes, 2024.

Rute 3 provides that CPCB, SPCB, PCC and lntegrated Regional

Offices of MoEF&CC in their respective jurisdictions, through their

authorized officers or any other persons may file a complaint in Form 1

committed under any of Sections 7,8,9,'10 & 11 of the Environment

(protection) Act, 1 986 before the adjudicating officer.

The Ministry of Environment, Forest and Ctimate Change, Gol, vide

Govt. notifications No. GSR 696 (E) dated 11-11-2024 have notified water

(Prevention and ControI of Pottution) (Manner of Hotding inquiry and

imposition of penatty) Rutes, 2024.

Rute 3 provides that CPCB, SPCB, PCC and integrated Begionat

Offices of MoEF&CC in their respective jurisdictions, through their

authorized officers or any other persons may fite a comptaint in Form 1

committed under any of Sections 4'l, 414, 42, 43, 44, 454 & 48 of the Act

before the adjud icating officer.

The Hon'bte NGT, Principat Bench, New Dethi vide its order dated 12-

12-2024 and 20-03-2025 has directed to compty the directions of the

Hon',bte NGT with regard to take action against the defautting officers.

Accordingty, comptaint under Rute-3 ofthe Environmental Protection

(Manner of Hotding lnquiry and lmposition of Penatty) Rutes, 2024 read with

Rute 3 of the Water (Prevention and Controt of Pol.tution) (Manner of Hotding

lnquiry and lmposition of Penatty) Rutes, 2024 against the above said officer

is being fited.

@ Page 7 of 8
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Prayer:

It is prayed that in view of the submissions made herein above and
those to be argued at the time of hearing, comptaint may be accepted and
attowed in the interest of Justice, Equity Fair ptay and in the best interest of
protection of the Environment.

With the approval of the Competent Authority.

O5S"- l-
J&K Pottution eontrot Committee

through lq'7'!s;-
Member Secretary

J&K PCC

Page 8 of 8
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FORM I

(see rule 3)

To,

The Adjudication Officer,
(Commissioner/Secretary to the Government,

Department of Forest, Ecology and Environment)

Jammu and Kashmir.

l.Particutar of comptainant: -

(a) Name: J&K Pottution Gontrol Committee through Member Secretary.

(b) Address for service:

(c) Contact No: 94197-94234

(d) Emait (for service): membersecretaryjkspcb@gmait.com

2. Particutars of comptaint: -

(a) Date, time and instance of commission of the alteged contravention: 04-02-2017 onwards

i) Viotation of Environment (Protection) Act, 1986.

ii) Viotatlon of Sotid Waste Management Rutes, 2016.

iii) Viotation of Water (Prevention & ControI of Poltution) Act, 1974.

(b) Statement of contravention setting out a[[ retevant materiaI particutars: (Enclosed as Annexure-A)

(c) Evidence in support of the statement: (Enctosed as Annexure'B)

(d) Tentative amount of damage (in pecuniary terms) with cost break-up. (Catcutation sheet for

tevying of Environment Compensation enctosed as Annexure-C)

l/We, the J&K PotLution Controt Committee through the Member Secretary, the comp[ainant herein

dectare that the facts Stated herein are correct aS per the record avaitabLe in the Office.

g69,."-"^'l-'
(Ghansham Singh) 14 .-? , Z'_
Member Secretary
J&K PCC

On behatf of J&K Pottution Control Committee
3. Name and Signature of the Comptainant:
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Unscientific dumping of Mixed Waste,
at Achan landfill site, Srinagar.

1 Name of the Officer amongst
whom comptaint is being fited

Dr. Shafqat Khan

2 Tenure of posting
Commissioner, SMC

AS 1 0-02-2017 to 24-1 0-2017

3 Present Ptace of Posting District Heatth Officer,
Shopian.

4 Residential. address in case of
reti red off ice rs/officia ts.

5 Type of Contravention i) Section 7 of Environment
(Protection) Act, 1 986.

ii) Section 9 of Environment
(Protection) Act, 1 986.

iii) Section 45 A read with

Section 48 of the Water
(Prevention and ControI of

Pottution)Act, 1974.

Statement of Contravention:

That the above said officer remained posted as Commissioner,

Srinagar MunicipaI Corporation, during the period mentioned above and the

SMC was responsibte for overatt management, treatment and disposat of

waste within the Limits of 74 wards of Srinagar Municipat Corporation in

accordance with the fotlowing Ru[es:

1. Sotid Waste Management Rules,2016.
2. Bio-MedicatWaste Management Rutes, 2016.

3. Ptastic Waste Management Rutes,2016.

q6%"^^'- Page 1 of 8
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Section 7 of the Environment (Protection) Act, 1986: Persons

carrying on industry, operation, etc., not to aUow emission or discharge

of environmental pottutants in excess or the standards- No person

carrying on any carrying on any industry, operation or process shall

discharge or emit or permit to be discharged or emitted any environmentaI

po[utant in excess of such standards as may be prescribed.

ln the instant case, the Srinagar Municipat Corporation has not been

abte to functionatize even Waste Processing Facitities at dumpsite Achan

which are found non-functional. especiatty mechanicat segregator, Leachate

treatment plant, bore wetts, FecaL Sl.udge Treatment Ptant as a result waste

generated from the various wards from the SMC has been dumped

unscientificatty at site without proper segregation, treatment and disposat'

The environmental degradation, teachingfrom the waste and contamination

of the ground water and air poltution, fout smett and serious Oduor from the

site whereabout huge waste is being dumped everyday and therefore, is a

serious environmentaI concern for the Srinagar city.

Section 9 o, the Environment (Protection) Act, 1986: Furnishing of

information to authorities and agencies in certain cases-

(1) Where the discharge of any environmental pottutant in excess of

the prescribed standards occurs or is apprehended to occur due to any

accident or other unforeseen act or event, the person responsibte for such

discharge and the person in charge of the ptace at which such discharge

occurs or is apprehended to occur shatt be bound to prevent or mitigate the

*Or.'''e
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by facititating construction operation and maintenance of sotid waste

- processing facitities inctuding setting up Materiat Recovery facitities or

Secondary storage facitities with sufficient space for sorting recycted

materiat.
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environmentaI poltution caused as a resu[t of such discharge and shat[ atso

- forthwith -
(a) intimate the fact of such occurrence or apprehension of such

occurrence and

(b) be bound, if catted upon, to render atl assistance to such

authorities or agencies as may be prescribed.

(2) On receipt of information with respect to the fact or apprehension

of any occurrence ol the nature referred to in sub-section (1), whether

through intimation under that sub-section or otherwise, the authorities or

agencies referred to in sub-section (1) shatt , as earty as practicabte, cause

such remediat measures to be taken as are necessary to prevent or mitigate

the environmentat pottution.

ln the instant case atso due to the dumping of unsegregated waste at

the tandfitt site Achan without scientific treatment, discharge of

environmentaI pottution is caused as a resutt of environmentaI degradation,

Leaching from the waste and contamination of the ground water and air

pottution, fout smett and serious Oduor from the site whereabout huge

quantum waste is being dumped everyday and SMC faited to prevent or

mitigate the environmentaI pottution.

Section 45 (A) ot the Water (Prevention and Control of Poltution)

Act, 1974,Penatty for contravention of certain provisions of the Act-

Whoever contravenes any of the provisions of this Act or faits to compty with

any order or direction given under this Act, for which no penalty has been

etsewhere provided in this Act, shatt be punishable with imprisonment

which may extend to three months or with fine which may extend to ten

thousand rupees orwith both and in the case ofacontinuingcontravention

or faiture, with an additional. fine which may extend to five thousand rupees

*V"-'4' 
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for every day during which such contravention or faiture continues after

- conviction for the first such contravention or faiture.

ln the instant case, the J&K PCC after conducting the inspection of

dumpsite from time to time have pointed out the deficiencies and directed

the SMC to rectify / improve the functioning of the waste processing

tacitities at the site, but there has been no improvement on the ground as

per the report submitted by the Joint Committee constituted by the Hon'bte

NGT in November 2024 and as a resutt environmentat degradation, leaching

from the waste and contamination of the ground water and air pol.tution, fouI

smetL and serious Oduor from the site and thus is in viotation of provisions

of 25 and 26 of the Water (Prevention and Control of Poltution) Act, 1974.

Section 48 of the Water (Prevention and Controt of Pollution) Act,

1974: Offcnecs byGavcl nt Departments- where an offence under

this Act has been committed by any Department of Government, the Head

of the Department shatt be deemed to be guitty of the offence and shatt be

tiabLe to be proceeded against and punished accordingty.

ln terms of Section 15 of Sotid Waste Management Rutes,2016, it

was mandatory upon the Srinagar Municipal Corporation to take steps for

proper coltection, segregation, transportation and scientific treatment and

disposaL of alt category of waste generated from 74 wards of Srinagar

Municipat Corporation.

Section 15 of the Environment (Protection) Act, 1986 provides that

where any person contravenes or does not compty with any of the

provisions of this act or the rules made or orders or directions issued

thereunder lor which no penatty is provided, he shatt be tiabte to penatty in

respect of each such contravention which shatt not be less than ten

thousand rupees but which may extend to fifteen [akh rupees.

916r# Page 4 of8
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Section 15-B of Environment (Protection) Act, 1986: Penalty for

- contravention by Government Department- (1) Where contravention of

a ny of th e p rovisions of th i s Act h as been co m m itte d by a ny D e p a rtme nt

of the Central Government or the State Government, the Head of the

Department shatl be liable to penalty equal to one month of his basic

salary.

Furthermore, the Hon'bte NGT in OA No' 277 of 2013 vide its Orders

dated 1 3-01 - 201 5, 22-08-201 6, 24-01 -2017, 28-02-2017 and 1 2-1 2-20'17

had directed to take action for ensuring handting of Municipat Sotid Wast at

the Achan site in accordance with SWM Rutes,2016, but titt date no

concrete action have been taken by the [oca[ authorities for ensuring

scientific treatment and disposat of the Sotid Waste at tandfitt site Achan'

Moreover, no action has been taken for bio-mining and remediation of huge

quantum of legacy waste dumped at the site.

The Hon',bte NGT in OA No. 543 ot 2024 dated 15-05-2024 titted Raja

Muzaffar Bhat Versus MoEF had constituted joint committee comprising of

representative of the Member secretary cPCB, the representative of

Nationat Wettand Committee, MoEF&CC, Deputy Commissioner, Srinagar

and Member Secretary J&K PCC and directed to visit the site, ascertain the

correct ground position and extent pottution caused by the ittegat dumping

at the tandfitt site in question and consequentiaI heatth hazard and suggest

remediat measures inctuding setting up of waste Processing facitity to zero

down tandfitt and submit the report before the tribunat.

The Joint committee constituted by the Hon',bte NGT has submitted

its report on 28 November 2024 which inter-atia observed and pointed out

as under:-

*w
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1) The fottowing waste processing facitities establ.ished at the site were

found non-functional during the site inspection by the joint

committee.
i) Mechanicat Segregator of 100 TPD (Presentty manuat

segregation being done) is non- functionat.
ii) Three teachate ptants of 120 KLD capacity (60 KLD + 30 KLD + 30

KLD) are non-functionat for q uite some time.
iii) 3 Borewel.ts for testing the quality of ground water not

function ing property.

iv) Fecal Sewage Treatment Ptant (FSTP) of 130 KLD is non-

fu nctionat.

v) Septage Treatment Ptant estabtished at the site was atso found

non-functionat and def unct.

2) There was no arrangement found for cottection of teachate waste

at the site as the leachate treatment facitity estabtished at the

site was found non-functiona[.

3) The green bett provided at the site was found inadequate and the

condition of the road tinking to the dump site was atso not found

good.

The Hon'bte NGT vide its order dated 12-12-2024 directed as under:

8. "Taking into consideration the seriousness of the lssue, the

Commissioner, Srinagar Municipal Corporation is directed to

provide a time-bound action plan to mitigate the situation on a

mission mode. Fufther, l&K PCC is hereby directed to initiate

action against the violations."

Simitarty, the Hon'bte NGTvide its order dated 20-03-2025 directed as

under:

6. "So far as, respondent-J&K PCC is concerned it has filed the repty

dated 18.03.2025 disclosing the ste ps which are beingtaken to initiate

civit action against the officers responsible for violation under the

provisions of the Environment Protection Act, 1986: and threeweeks

has been sought to file a complaint before the competent

*w Pate E of8
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f orum/Adjudicating officer. Prayer is allowed. Let furthet progress

report be fited by l&K PCC within four weeks".

The Ministry of Environment, Forest and Ctimate Change, Gol, vide

Govt. notifications No. 4790 (E) datedO4-'11-2024have notified Environment

(Manner of Hotding lnquiry and lmposition of Penatty) Rutes, 2024.

Rute 3 provides that CPCB, SPCB, PCC and lntegrated Regionat

Offices of I'4oEF&CC in their respective jurisdictions, through their

authorized officers or any other persons may fite a complaint in Form 1

committed under any of Sections 7,8,9,10 & 11 of the Environment

(protection) Act, I 986 before the adjudicating officer.

The Ministry of Environment, Forest and Ctimate Change, Gol, vide

Gow. notifications No. GSR 696 (E) dated 11-11-2024 have notified Water

(Prevention and Controt of Pottution) (Manner of Hotding inquiry and

imposition of penatty) Rutes, 2024.

Rute 3 provides that CPCB, SPCB, PCC and integrated Regionat

Offices of MoEF&CC in their respective jurisdictions, through their

authorized officers or any other persons may fite a complaint in Form 1

committed under any of Sections 41, 41A,42,43,44' 45A & 48 of the Act

before the adjudicating otficer.

The Hon'bte NGT, Principat Bench, New Dethi vide its orderdated 12-

12-2024 and 20-03-2025 has directed to comply the directions of the

Hon'bte NGT with regard to take action against the defaulting officers'

Accordingty, comptaint under Rute-3 of the Environmentat Protection

(Manner of Hotding lnquiry and lmposition of Penatty) Rutes' 2024 read with

Rute 3 of the Water (Prevention and Controt of Potlution) (Manner oi Hotding

lnquiry and lmposition of Penatty) Rutes, 2024 against the above said officer

is being fited. *w Page 7 of I
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Prayer:

It is prayed that in view of the submissions made herein above and
those to be argued at the time of hearing, comptaint may be accepted and
altowed in the interest of Justice, Equity Fair pr.ay and in the best interest of
protection of the Environment.

With the approval of the Competent Authority.

9Sq^,^^^"--
J&K Pottution Controt Committee

through \ g'-r' 1s:-

Member Secretary
J&K PCC

Page 8 of 8
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Before the Hon'bte National' Green Tribunat
vv'-' 

PrinciPal Bench' New Dethi

OriginaI Application No' 543 o12024

AaiaFluzallar Bhat Versus MoEF'

Ann n,-3

IN THE MATTER OF

Bhat Versus MoEF"'

Background:

compriance Report of :i:riHIJ,,Ti.#ilL,:"iH::,,1 -":
committee in comptiance ti;::; ;;.;; B ot 2024titted "Raja Yluzaffar

Tribunat dated 15'05-2021

That the Hon'bte NationaL Green Trlbunal vide order dated 15-05-2024 in

OA No. 543 of 2024 inter-atia issued fottowing directions :-

"g. To ascertain the correct factual situation' we constitute a

)ointCommitteecomprisingoftherepres.en.tativeofthe
Member secrebry ciist'ih" representative of National

Wettand Committee' MoEF & CC' Deputy Commissioner'

Srinagar and Member Secretary' J & K PCC' The Depu$

Commissioner, Srinagar wrtl act as nodal agency-

10. The Joint Committee wiLt visit the site' ascertain the

correct ground position and the extent of poltuilon caused by

the iltegal dumping at the tandfill srte ln guestion'

consequential heatth hazard created by it and also suggest

remedialmeasure|includingsettingupofwasteprocessing

facitities to zero down tandtitl and submit the report before

theTribunatwithineightweekse-mailatjudicial.ngt@gov.in

&,1 ,, (r-
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preferabfy in the form of searchable PDF/oCR Support PDF

and nat in the form of lmage PDF"'

ln comptiance to the aforesaid directions of Hon'bte NGT' matter

was taken up with Centrat Pottution Controt Board' New Dethi and

requested for nomination of representative of CPCB as member of the Joint

committee, vide this office tetter No' JKPCC/NGT tOA-5431258-259' dated

01 -07 -2024(Copy enctosed as Annexure'1 )'

Simitarty, Joint Secretary' Wettand and Lakes' Ministry of

Environment and Forest' Ctimate Change' Gol was atso requested for

nomination of their representatives as a members of the Joint Committee

constituted by the Hon'bte Nationat Green TribunaI vide this otfice tetter

No. JKPCC/NGT toA'543t262'263 dated 02'07-2024' (Copy enctosed as

Annexure'2).

The Centrat Pottution ControI Board

Juty 2024 nominated Dr. Narender Sharma'

New Dethi vide emai[ dated 2nd

Director/Scientific F, CPCB, RD

Chandigarh (Copy enctosed as Annexure-3)' Simitarty' the Govt' of lndia'

Ministry of Envlronment, Forest and Ctimate Change' nominated Professor

Sanjay Deshmukh, Department of Life Sciences' University of Mumbai as a

representative of NationatWettand Committee to be a member of the Joint

Committee vide Office Memorandum No' W/6/2024-WTL dated 05-07-

2024 lCopy enctosed as Annexure-4)'

Accordingty, the site inspectlon was conducted on the scheduted date

i.e 15-07-2024 notified by the Deputy Commissioner, Srinagar (Nodat

Agency in terms of the Hon'bte NGT Order) vide

*4V.^,- Page 2 of 25
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No.DCS/DDMA/Thq/24/?655.62dated08-07-2024(Copyenclosedas

Annexure-5)

TheMembersoftheJointCommitteeconstitutedbytheHon,ble

NationatGreenTribunatvisitedtheAchanLandfittsiteonls.0T.2024.

Besides,fottowingofficersalsoaccompaniedtheJointCommitteeduring

the visit to the Landfitt site:

1. Mr. Zahoor Ahmad' Additionat

Commissioner, Srinagar'

2. RegionaI Director, J&K Pottution Controt Committee' Kashmir'

3. Mr. Aijaz Ahmad Shah' Assistant Commissioner (Revenue)

Srinagar.

4. Mr Nazir Ahmad Baba, chief sanitary officer of Srinagar

MuniciPat CorPoration'

5.Mr.FiazAhmad,DivisionaIofficer,PotlutionControlCommittee,

Srinagar.

2

srinagarcitywith anareaof 246sqm is [argest cityof Union Territory

of Jammu and Kashmir and lies at average etevation 1586 mtrs from the

sea leveI on the bank of River Jhetum, The poputation of the Srinagar city

is 12.73 [acs as per 2011 census. The current estimated popLrtation of

Srinagar city is approximatety 15,50 tacs. Some of the important Water

Bodies and Lakes in and around the Srinagar city are Dat Lal<e, Nigeen

Lake, Anchar Lal<e, Khushat sar, Gitsar and Hokersar.

1

District DevetoPment

96t-^-'- Page 3 of 26
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ThecurrentwastegenerationintheSrinagarcityisaround600TPD'

The waste composition as per the reports of sMc is wet waste = 600/o (360

TPD and drywaste 4Oo/o(240TPD)'

3. LANDFIL SITE ACHAN

Co-ordinates of DumP Site:

The Landfitt Site Achan tocated at a dis

centre of the srinagar city was established in th

Land Measuring 517 Kanats and 1 6 Martas vide

102of1985 date d27-03-1985 for mechanical

tance of 10 kms from the

e Yearl 985 after atlotment

Govt, Order No' Rev' (NDK)

I comPost and dumPing of

city refuselandfitt 

site consists of three cetis 1 ,2, and3. The status of the

3 cetts atthe tandfitt site is as under:

CettNo.l:Comprisedof40kanalsoftandWaSoperationaIfrom

theyear2011to2013andclosed/cappedin2013.1.80tacsMTWasteiS

dumPed in this cett'

CettNo'2:Comprisedof60kanatsoftandwasoperationalfrom

2013tozafi,Temporaritycappedin2017'Nowagainputinoperation.

About 8.00 tacs MT waste is dumped in the cett'

Cett Nq-3: Comprised of 30 l<anats of land' was in operation during

2olT.2olsandiscapped.About2,00tacsMTwasteisdumpedinthece[[.

4. SIAIUS OE TECAEY-WASTEATTHE DUMP S!JE:

*;b,+
Page 4 of 25
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ThedaityWaste$enerationinSrinagarcityisapproximatety600MT

per day. Approximatety' 5% of the totaI waste generated is segregated at

thesourcebythehousehotdsandretainedintheformofvatuabtes.l00

MTwasteissegregatedmanuallyatthesiteandremainingapproximately

4T5MTmixedandunseBregatedWasteisdumpeddaityatthesite.

Therefore, approximatety 14'00 tacs MT (365x475x8) the legacy waste is

dumped atthe site' 
t--^ ^ta,',,red an Action Ptan

The Srinagar MunicipaI Corporation has prepare(

forBio-remediationiBio.miningofLegacywastelorll.00LacsMTto

becompletedin202TwithanestimatedcostofRs.60.S0crores@Rs.

tt'rl 
.lrt;R_vaT,ofrs_ As_ A MEMBER oJ rHE JetNT -c-o, ,'',TTEE-

The J&K Pottution Control Committee (as a

committee) during the site inspection observed as

member of the joint

under:-

1 ) The daitywaste Seneration in Srinagar city is approximatety 600

MT per day' Approximatety' 5o/o olthe totat waste generated is

segregated at the source by the househotds and retained in the

form of valuabtes' 100 MT waste is segregated manuatty at the

site and remaining approximatety 475 MT mixed and

unsegregated waste is dumped daity at the site' Therefore'

approximatety 14'00 tacs MT (365x475x8) the tegacy waste is

dumPed at the site'

2)Thefottowingwasteprocessingfacititiesestabtishedatthesite

werefoundnon-functionatduringthesiteinspectionbythe

joint committee'

w ()t
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J

852



i) Mechanicat Segregator of 100 TPD (Presentty manual

segregation being done) is non- functionat'

Three teachate ptants of 120 KLD capacity (60 KLD + 30

6gQ + 30 KLD) are non-fu nctiona I for quite some time'

3 Borewetts for testing the quatity of ground water not

functioning ProPertY'

FecatsewageTreatmentPtant(FSTP)ofl30KLDisnon-

functionat.

septage Treatment Plant estabtished at the site was

also tound nonjunctionaI and defunct'

ii)

iii)

iv)

v)

3) There was no arrangement found for cotlection of leachate

waste at the site as the teachate treatment facitity estabtished

at the site was found non-functiona[ and leachate was

observed to be

which is located

4) The green bett P

the condition of

found good.

5) During the site inspection of the ioint committee' some locaI

residents, especiatty, Sociat Wetfare Committee' Zoonlmar

Srinagar submitted a memorandum pointing out therein that

the dumpsite is posing a severe heatth risk to the residents of

the area and requested for addressing the issue by immediate

remediation of the tegacy waste and taking of measures for

abatement of water and air pottution being caused by the

dumping of waste at the site (copy enclosed as Annexure '6)'

ftowing in the drain Leading to Anchar [ake'

around 500 meters from the dumping sites'

rovided at the site was found inadequate and

the road tinking to the dump site was atso not

s ,d{aW
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6

SITE:

consent to Establ.ish (Fresh) to the ptant was granted by the J&K

PottutionControtBoardon30.06.20lT,videConsentorderNo.SPCB416

of 2017dated 30-06-201 7 'fora 
period of one year in the Red Category for

waste processing facitity at the site:-

1) 300 TPD segregation Ptant

2) IOOMTR refused dry fuet (RDF and Materiat Recovery)

3) 200 TPD comPost Plant'

Landmeasuringaboutg02kanatl0Martasal,totted/transferredtothe

SrinagarMunicipatCorporation,srinagaraSperthedetai[Sgiven

betow:-

2) 385 kanal and 13

marla

and

Order No. dated

No. REW NDK)/102

of 1985 dated 27-3'

1 985

by the30-03-2011For expanslon

modernization of Deput)

garbage dumPing site at Commissioner,

Achan
Srinagar

The CTE (Fresh) to the SMC Srinagar for operation of the waste

processingfacititiesatthesitewasgrantedon30-06-20lTforaperiodof

oneyearintheRedCategorywhichwasvatidupto30.06-2018.

Thereafter,sMCsrinagarinitiatl.yapptiedforrenewaloftheCTo,vide

{d* --g;;rb ou*u 7o126

attotted /

transferred

Purpose
Quantum of tand

composts and dumping

off citY refuse'

mFor echanicaI
517

martas

Kanal 16
1)

S.

No.
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apptication No' 539399 on 04-08 -2018' but the consent coutd not be

granted / renewed to the SMC' Srinagar on account of the fottowing

deficiencies: -

The segregation ptant was functionin$ for onl'y 100 TPD

against the input of 450 TPD' Rest of the 350 TPD of waste

was fitted in Cett No' 02 without segregation'

The MRF was found functional' but' the air pottution controt

system was found defunct'

The teachate treatment ptant estabtished at the site was

found defunct'

TheSMCagainapptiedforconsenttooperate(Fresh)on27.01-2021

forrenewal,However,aftersiternspectionsbytheteamoftheJ&KPCC,

the leachate treatment pr,ant and air por.r,utlon controI system atthe site

werefounddefunctandthefacitityremainedcontinuoustyinthe

violationsunderdifferentprovisionsofWater(PreventionandControlof

Pottution)Act,1974andAir(PreventionandControtofPottution)Act,1981

as a resutt, the cTO (F) coutd not be granted'

trNALJSI_S REPORT

a

a

a

z. TINDINGS OF TH E WATER

coNgueIED B-Y THE J&l( POc ;

The Water Quatity anatysis in and around the Achan Dump site was

atsogotconductedbycottect|ngsamptesofwaterfromvariouslocations

fromnearbynattahofAchanDumpsite,asalsofromthetubewel'[lying

withinthepremisesofAchanDumpsite.Thesamptesofwatercotlected

were anal'Ysed for various

parameters on 12-08'2024'

physico-chemicat and micro-biotogicat

o

e&{w '-,.;<4'..r1'C)
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The Anatysis of water samptes cottected fr:m 
:earby 

natiah at

ditferent tocations indicate that the quatity of water in att monitoring

tocations does not meet th; prescribed permissibte timit for Ctass B

;;;;,,*.'" o'"'i'ol,'j':::;- 
::"::,.,:,., i:::X::

oxygen, Biochemicat oxygen uut"o.' 
^ - ^,.,,^, in the whote stretch

Organisim which indicate inferior water quality in th

monitored. ... - ,^ ^^nrinuousty 
monitoring

The l&K Pottution Controt Comm'utt ': 
tt::l::

Anchar take on monthty o"'t t' 5 designated monitorinB tocations' The

test anatysis "po't' 
tol, tn' montn of l'rV'o'o reveats that att 5 tocations

do not meet tt * pr.r.rinro"'rrrr,rr** 
timit for ctass B (outdoor

Bathing) -,r^^+arr from the Tube wett

The ground water samptes was also cotlected fror

tying within the premises ' 
*ntt Dumping site' The water quatity

analysis reveats that the 
"'nO 

*ut" is contaminated near the dumping

site (Copy of water anatysis report is enctosed as Annexure 7)'

8

The J&K Pottution Control Committee have conducted

inspections of the dumPtn g site f rom time to time in the past and

have Pointed out deficienc ies and directed to rectify/improve tn

the functioning of the waste processing facitities estabtished at

the site to the SMC and als o issued tegat notices as mandated

under the Water (Prevention and ControL ol Pottution) Act' 1974

and the Air (Prevention and Control of Pottution) Act' 1981 to the

Srinagar MuniciPat CorPoration (SMC) for comPtiance of the

Hon'bte NGT orders 65 lYstl as provisions of Environmental

Protection Act, 1986 and Rules made thereunder' but SMC has

)
qbA'^L

9s"ur t,o
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not been abte to functionalize even basic waste processing

facitities estabLished eartier' The detaits of tegat notices issued

by the J&K PCC to the SMC are given as under:-

t. bsJa Lc-e oJ le gal no-t i c e s :

a) Legat notice by the Regionat Director' PCC Kashmir to

Commissioner' SMC vide No' SPCB/BOK/ LSl17l183-87 dated

04-02'2017(copy enctosed as Annexure 8)'

b) A tegat notice by the Regionat Director PCC Kashmir to the

Commissioner' SUC vioe no SPCB/ROK/LS/ 
171282-84 dated

27 -04-2017 (copy enctosed as Annexure 9)'

c) Legat Notice by Member Secretary' J&K PCC to the

Commissioner' SMC vide No' SPC/NGTi 1 1t171391-92 dared

17 -06-201g(copy enctosed as Annexure 10)'

d) Legat Notice by Regionat Director' PCC Kashmir to

Commissioner' SMC vide No' PCC/RDK/PS/CA/OO3 
dated 17-

O3-2022(copy encfosed as Annexure 1 1)'

e) Legat Notice bY RegionaL Director' PCC Kashmir to

vide No. PCC/RDK/PS/2022t453-455

py enclosed as Annexure 12)'
Commissioner, SMC

dated 17'10'2022 (co

!L

Uncler Seetiqn 5 OF THE EI\VIRONMEN-I (PROTEA:tIqN)

AeI 19 SOBy IHE-O?AB' New Dethi DAI D 2J'aL'282Jt

a) The J&K Pottution ControI Committee have submitted

department wise detaits of information for remediation of

Legacy waste dump site to the CPCB' New Dethi vide tetter

/.:---\
!-25g.'r'"\',l
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9

No. JKPCC/LS )/338/'.1479-80 dated 16-08-2021 (copy

enclosed as Annexure 13)'

b) The J&K Pottution Controt Committee have also advised att

the Deputy Commissioner's to ensure integrating Sotid

WasteDumpsiteonSiteEmergencyp[anSWiththeexisting

offsite District Disaster Management Ptan in the Districts

prepared by the Locat Authorities in comptiance with Rute

14 of the Manufacture' Storage and lmport of Hazardous

OOMMISSIONEB

S M C, SB-I NA-G4&FO B R E]{E DIATION -O
F LEGAEY-WASTE:

c) Chemical Rutes' 1989 vide N o' )KPC)llill22l338l279'302

dated 25-06-2022' lcopy enctosed as Annexure 14)'

d) The J&K Pottution Controt Committee have atso submitted

the status of Bio-mining of Legacy waste as received from

the respective Municipat Corporations Jammu/Srinagar

and Direictor of Urban Locat Bodies' Jammu/Srinagar TO

the CPCB vide this office letter No JKPCC/LS/538/352-53

dated 1 3-07-2022t (copy enctosed as Annexure 15)'

The Commissioner' Srinagar Municipat Corporation was requested

to share the Action ptan prepared by sMC for Bio-remediation of the

LegacyWaste accumulated atthe site and also steps and measures being

taken for f u n ctiona tization of existing Waste Processing Facitities / Setting

up of additionat Waste Processing Facitities at the site to zero down the

t,ossl"u3

{o* 26
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tandfitt'VidethisofficertetterNo.JKPCC/NGT/24I1447-51dated23-07-

2024 (Copy enclosed as Annexure 16)'

TheJointCommissioner,sMCsrinagar,hassubmittedacopyofthe

ActionPtanforBio.remediationoftheLegacyWasteatthedumpsiteand

daitywasteofSMCsrinagarvidehisofficel'etterNo.SMC/CSo/

SWMO/1 222-Sgdated 06-08-2024' (copy enclosed as Annexure- 17)'

10)

Simitarty,DeputyCommissioner'srinagarwasatsorequestedto

sharethefottowinginformationvideNo.JKPCClNGlt24t452'56dated23-

01 -2024(Copy enctosed as Annexure-1 8):-

1)ThetotaltandatlottedtotheSMCforestabllshmentofyvastemanagement

facility at Achan landfitlsire as per the revenue record'

2)Numberoftheviltagesfattingadjacenttothesite,theirnamesandnumber
of the facilities / population restdingin these villages'

3) rhe status of the attotted la nd torir-trt as rec orded i n the Record of Rt'ghts

$oR)andAnnualRecordsofthesaidvillagealongwithrevenuerecord,

TheDeputyCommissioner,srinagarhassubmittedareportvidehisNo.

DCS/ARA(g01)12024t3/1dated24-08-2024(copyenclosedasAnnexure.l9)

":=-'- 
*= i \

.- ?->-.;S"'i"Q
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As per the report of Deputy Commissioner' Srinagar' the dumpsite

is located in vittage syedpora, District srinagar and 5 vittages are

adjacent/around the tandfitt site Achan:-

ThenameoftheviLtages,atongwithnumbersoffamltiesand

poputations residing in these 5 vittages is given as under: -

973

As per the Revenue papers' copy of the Record of Rights (RoR) for

the Year 1979-80 BK and Jamabandi

oftheyear1993-94(AD)'l'andmeasuring5lTKanal'l6marlascomprising

KhasraNo.10B8/4lTisrecordedwithdescriptionKhalsaSarkarinthe

ownershipcolumnandwithdescriptionMakbuzaSarkarinthe

cultivationcolumn.(CopyofthereportatongwithRevenueabstractsof

the tand enctosed as Annexure20)'

Finat[y,thedirectionshavebeenissuedbytheJ&KPottutionControl

CommitteetotheCommissioner,srinagarMunicipatCorporation(SMC)

for viotation of Sotid Waste Management Rutes' 2016 vide No'

JKPCC/NG Ttg264-72dated 18'05-2024 (copy enctosed as Annexure-

/i::---<T-\
<' >>tg'j''o 

page 13 of

26

PoPutation residing in these

vittages
No. of Fam ities

Name of vittage

6352
1 300

SaidaPora Achan
3356

700
Sangam

17548
3558

Zoonimar

190
Dedmariba gh

1479
311

ShungtiPora
29708

6059

*w
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21). The Commissioner'

directed to:

i) Submit status

Srinagar Municipat Corporation has been

of Consent and Authorization under the

utes, for operation of the Achan tandfitt

to submit a comprehensive report on the

ste cottected' segregated' treated and

ii)

iii)

iv)

v)

vi)

specif ied Acts and R

site immediatetY and

quantity of solid wa

disPosed Per daY and

Landfitt.

atso submit the quantity of leachate

generated and discharged Per day'

Submit an Action Ptan for ensuring imptementation of the

Rutes as per the time trame prescribed under Rute 22 of the

Sotid Waste Management Rutes' 2016'

Submit the Annual Report in Form-lV as prescribed under

Rutes 24 of the Sof id Waste Management Rutes' 2016'

Submit a List of officials of Srinagar Municipat Corporation'

who are responsibte for continuous viotation of Sotid Waste

Management Rutes' 2016 for their prosecution under the

Environment (Protection) Act' 1 986'

Furnish quantity of sotid waste generated in the 'iurisdiction 
of

Srinagar MuniciPat CorPoration'

Furnish the quantity of sotid waste processed daity in Srinagar

Municipat Corporation and disposaL thereof '

11) RECOMMENDATIONS 
FOR REMEDIAL MEASURES

The recommendations outtined betow are structured into short-

term immediate actions and tong-term sustainabte sotutions'

ensuring effective pottution controI and prevention at the Achan

r, c)
-e 3',u,

614'-t- 26

PaBe 14 of

861



11. (A)

i)

iv)

v)

ii) ::ffi,[rffiion 
Zones: Designating 

speciric areas

within the tandf it llor ditlerent 
""' 

of waste' incl'uding municipaL

sotid waste (MSW)' bio-medicu'*"tu 
(BMW)' and ptastic waste'

is essentiar rni, zzoningwitt 
facit'rtate systematic 

waste disposaI

) l*:fiil:- ;Jl " 
comprehe"l;:,';::

prograrnrn" '' 
cruciaI to educate [ocal' resl(

ge n e r a@ r s' a n d h a n d'"' 
: 

o::': 

ij : 

t 

: X*: 
" ;:j 

t t';: 
*:

the source. These educatrona:.;;; 
6pf, corrptiance 

with

responsibte 
waste rnanagerneHt 

practices and cot

regulatory 
guidetines'

Enloraemenl 
ol '""'"'**n 

Guidetines: 
lt is imperative 

to

im,tement strict "'''''t 
f u:^ffi::lt}J:ilt"::

#ii,x;il;:::ffi;'r 
was'ie m x ns a nd enha nce

the efficiency of waste processing and disposatoperations'

T emPor arY containme nt 
":,': ]n;r[ :illTtlffiT ::

containment 
measures 

is vital to 'l

l*i*x il'#,:,' :::::::" I"' " 
r'bu s'i phvs ca

barriers around the tandfitt perimeter witt hetp contain

Waste Segre gation and Beduction at Source: Enhancing waste

ractices at the Ac han Landfitl' is criticat f or effective

segregatjon 
p

ste streams and minimizing

managernent
of diverse wa

$1"'u

I
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teachateandsotidWaStewithindesignatedareaS.These

barriers, constructed using impermeabl'e materiats' witt

prevent contaminants from spreading into surrounding

ecosystems'

. covering of waste: Utitizing temporary covering methods,

such as tarpautins or geo-membranes' is essential' to minimize

reteasingodorsandairbornepottutantsfromthel'andfitt.

Thesecoverswittmitigatepubticheatthrisksandimproveair

quatitY in the vicinitY'

oEnhancedMonitoring:Stren$theningsurveiltanceand

monitoringprotoco[siscruciaIforearl,ydetectionof

environmentalbreachesandunauthorizedwastedisposat

activities' Continuous monitoring wit[ facititate prompt

remediaIactionsandensurecomp[iancewithenvironmental

regutations'

11 (B) Long-term Sustainable Sotutions:

i) Setting Up Waste Processing Facitities:

Estabtishing advanced wasteirocessing f acitities is essentiaI to

reducerelianceontandfiLtsandpromotesustainablewaste

managementpractices,especial.tyestabl,ishinglntegrated

WasteManagementPtants,c0nstructin$inte$ratedfacilities

forcomposting,recyc[ing,andenergyrecoveryispivotat.These

ptantswittenab[eefficientprocessingofdiversewastestreamS'

therebyminimizinEthevolumeofwastedestinedfor[andfitts

and reducing environmental impacts'

ii) Community Engagement and Awareness Programmes:

rd?'*'r';--.
.. . b-;, $S,,u;t,Q'
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Engaging locaI communities and stakehotders is integrat to the

success and sustainabitity of long-term waste management

strate$ies:

o Community Workshops: Organizing educational

workshops and seminars wit[ empower residents with

knowtedge about sustainabl'e waste practices and the

environmentaI benefits of recycl'ing' 
]nt^t^:,''^"treach

prosrammes aim to foster a curture 
:l ::::':mentar

responsibitity and encourage active participation in waste

reduction initiatives'

o Pubtic Participation: Community involvement in waste

reduction campaigns and ctean-up drives is essential for

buitding cotrective awareness and 
-t-t:::t:t'- 

to

environmental stewardship' Pubtic engagement initiatives

witl, strengthen community bonds and promote a sense of

ownership in tocat environmentaI conservation efforts'

o Recycting and energy recovery processes maximize resource

utitization from waste streams' contributing to sustainabte

resource management and energy security'

o Transitioning towards a zero-waste approach requires

hotistic strategies to reduce waste generation' promote

reuse, and optimize materiat cyctes within the economy'

o Zerowaste principl'es emphasize waste prevention' product

design for tongevity and recyctabitity' and the estabtishment

of ctosed-toop systems that minimize resource

consumption and waste generation'

=ffEpagel7or
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o Circutar economy principLes aim to ctose materia[ l'oops and

minimize resource deptetion by promoting product repair'

ref urbishment, and remanufacturing' Co[[aborative

initiatives between stakehotders facititate resource sharing

and the devetopment of circular suppty chains'

lnteractive workshops and seminars educate community

members about waste segregation' recycting practices' and

the environmentaI impacts of waste mismanagernent'

Hands-on activities and demonstrations reinforce I'earning

outcomesandencouragebehavioratchange.

Partnerships between tocat governments' non-

governmentaI organizations (NGOs)' educationaI

institutions, and businesses facititate knowtedge sharing'

resource mobitization' and the imptementation of

cottaborative waste management projects'

a

I

filLegalAdherence:

Ensuring strict adherence to regulatory frameworks is paramount'

TheSotidWasteManagementRules,2016;Bio-Medica[Waste

ManagementRu[es,2016;PtasticWasteManagementRu[es,2016;

and the Action ptan for Municipat Sotid Waste Management' Jammu

and Kashmir' 2018' provide the foundationa[ $uidetines'

Comptianceinvolvesnoton[yhattingittegatpracticesbutatso

imptementingmeasuresthatatignwiththeserutes.Thisinctudes

detaited scrutiny of current practices against tegat standards'

identifying gaps' and impl'ementing corrective actions'

1 3) lnfrastructure DevetoPment:

..5EF'apagelsor
&W 2G
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Estabtishing robust intrastructure for waste processing and

segregation is fundamentat to improving waste management

;;.,;., The current ":::l'il,r.Jffi i:::;"Jfi:
significantty to environmen 

x- tntroduced, adhering

;;;,. waste processing facitities must be introduce

strictty to environmentat 

- 

norms' This inctudes tacitities for

composting' recycting' bioremediation' 
and potentiatty waste-to-

energy technotogit'' fttf' tttiLity snoutO be strategicatly 
tocated to

optimize waste "t'*rn*t 
efficiency 

T 
minimize

environmental impact 
'n"' 

''n""t"*ure 
ptan shoutd consider

scatabitity and future o..rnar, ensuring Long-term sustainability'

14)

e delineates phases designed for the

The implementation 
timetin

addressing short-term

systematic execution of remediaL actions'

nsions, and |.o n g-term sustainability'

urgencies, medium-term expa

ediate interventions are cruciat to

a) Short-term Actions:

hin the first 6 months' These include:

mitigate Pressing issues wit

Waste Segregation: lm pbmenting *ttngent Protocols 
for

the source rc minimize cofiamination

lmm

-.=,";,,o'

wasrc segregation at

and oPtimize resource recoverY'

Containment Measures: Erecting physical barriers and

employing temporary covering methods rc prevent fufther

spread of Pollutants -^^-^,'-t
Community 'Awareness: 

Launching comprehenstve

educa onal campaignsto foster reside nts' understanding of

, D,,

s5o,^^r tb
Pate 19 of

866



the importance of waste management pracilces and

camPliance with regulations '

b) lv19-dium'Jefmicipns: 
Over the subsequent 1 -2years' efforts

wil,t focus on expanding inf rastructure and technotogy

deptoyment: 
a^^tintt' constructin$ addiilonal waste

, rnfrastructure 
scaling: construc"".:^,,:: 

ones to handre

processing facilities and upgrading existing one!

a

i n c r e a sed volu m e s eff i ci e ntlY'

Technologicat lntegration: tnffoducing 
advanced

technologies for enhanced waste ffeatment and resource

recovery, thereby reducing reliance on landfitldisposal'

Capacity Building: Training personnel in modern waste

management techniques and safety protocols tu ensure

c)

effective operations a nd compliance'

Long'term Actions: The long-term strategy spans 3-5 years'

emphasizing sustainabte practices and continuaI improvement:

, Zero WasteGoals: Working rcwards achieving zero tandfill

waste through comprehenslve 
waste reduction' recycling'

and reuse strategtes'

Environmental l4onitoring: Estabtishin€ a robust

monitoring framework to track progress' assess

environmental impac$' and adaptstrategles as necessary'

Pubtic Engagement: Susfai ning community involvement

through ongoing educailon' participation in waste

m a n a ge m ent i n iti ativ es' and f e e d b a c km ech an isms to foster

a cultu re of envi ro nmental stew ardship'

a

15)Data Cottectioru
;, , -.","i,,o'

. 
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Continuous monitoring of air, soit, and water quatity parameters wi[[

providecriticatinsightsintoenvironmentaIimpactsassociatedwith

thetandfittsite.AdvancedanatyticaItechniqueswitl'beemployedto

detectpoltutantsandassesstheirconcentrations,ensuringearty

identification of potential' risks to pubtic heatth and ecosystem

integritY'

16) Conctusion:

i)

ii)

The Achan La ndf itt cu rre ntlY receive s 450 metric tons of waste

daity, far exceeding the permissibte I' mits set bY regutatorY

frameworl<s. This excessive deposition not ontY strains the

tandf itt's capacity but atso exace rbates environmentaI

pottution. The sheer votume of waste poses severe heatth

hazards to nearbY commun ties and un derscores the urgent

need for effective waste ma nagement strategies'

lmProPer waste disPosat Practices at the Achan Landfitt have

are tiketY to contaminate of nea rbY water bodies' most

notabty Achan Lake' The pottutants discharged into these

water bodies inctude leachate' heavy metats, and organic

contaminants, posing a threat to aquat ic tife and ecosYstem

heal.th. Moreover' there is a significan t risk of downstream

contamination, im pacting DaL Lake-a vitat ecol'ogical and

cuttural asset of the region' The contamination of water

bodies threatens biodiversitY and comPromises water quatitY'

affecting human heatth and tivetihoods dePendent on these

,,-!:t;;:;b
TESOUTCES.
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iii)

v)

The inspection has identified non-comptiance 
of the waste

management 
rules' inctudinB the Sol'id Waste Management

Rules, 2016;Bio-MedicaI 
Waste Management 

Rules ' 2016;

Ptastic Waste Management 
Rutes' 2016;and the Action Ptan

for Municipatsotid 
Waste Management' 

Jammu and Kashmir'

iv)

2018.

p

m

n Landfitt must be

diversity of waste

processing facilities

n, recYcting' and

The existin$ infrastructure 
at the Acha

improved to rnanage the volum e and

generated' The absence of modern waste

hinders adequate waste segregatior

treatment

btishing state-of-the-art 
waste

Attocate resources for esta

an Landfitt' To oPtimize waste

rocessing facitities at the Ach

e facitities shoutd integrate

anagement Practices' 
thes

such as bioremediation'

vi)

advanced technotogies'

digestion, and waste-to-energy

comPosting' anaerobic

ovative technotogies' 
the [a ndfittcan

systems' BY adoPting inn

inimize environmentat 
pottution'

reduce waste volumes' m

recoverY through sustainabte

and enhance resource

practices'

*wt
26
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Engage locat communities through comprehensive

aware ness p rogram m e s a nd pa rtici patory i niti atives' Educate

residents on sustainabl"e waste management practices'

promote recycting initiatives' and encourage behavioraI

changes to minimize waste generation' Community

invotvement fosters a sense of ownership and responsibitity

towards environmentaI stewardship' Col'l'aborate with [oca[

stakehotders' inctuding community teaders' educationat

institutions,andnon-governmentalorganizalions'tomobitize

cottective efforts in achieving ecol'ogicaI sustainabitity 
goats'

vii)

rinciPl.es to minimize waste

Promote circutar economY P

urce efficiencY at the Achan

gen eration and maximize reso

and businesses to adoPt

df itt. Encourage industries

es, Prioritize Product reuse

sustainabte Production Practic

nce on singte-use Ptastics'

and recYcting' and reduce retia

regutatorY frameworks that

lmptement PoticY incentives and

circutar economy' therebY

suPPort

promoti

imPact'

the transition towards a

viii) Capacjtv BuiLding 'and Trainin6;

Itiatives to enhance technicaI

lnvest in caPacitY-buitding 
in

abitities in waste management

expertise and operationaI cap

ogrammes for Personnet

actices. Provide training Pr

ronmentat monitoring' and

Lan

pr

ng economic growth wh ite reducing environmental

invotve d in waste handting' envi

. -) s :J''''

1

#lk
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regutatory comptiance' Continuous professional

deve[opment and I<nowledge exchange forums wit[ empower

stakehotders to imptement best practices and adapt to

evotving environmentat chatlenges eff ectivBty'

ix) Pub tic-Private PEl!rcrshiPl

Fosterco|taborationsbetweengovernmentagencies,private

sector entities, and civil society organizations to Leverage

cottective expertise and resources in waste management

innovation.Pub|ic-privatepaftnershipscanfacilitate

investments in sustainabte infrastructure' technotogy

transfer,andknowtedgesharing,therebyaccelerating

progress towards sustainabte devetopment goa[s'

Cottaborate with industry teaders and academic institutions

to drive innovation in waste management sotutions and

promote industry-wide best practices'

x) Addressin! Environmentat and Pubtic Heatth Risks:

The primary concern at the Achan Landfitt is the excesslve

daiLy deposition of approximatety 450 metric tons of waste'

wett beyond permlssibte timits' This unsustainabte practice

strains the tandfitt's

environmentaI PotIution

capacity and contributes to

and heatth hazards for nearbY

communitles. The contamination of nearby water bodies'

notabty Achan Lake, further exacerbates the ecotogicaL

impact, potentiatty aff ecting downstream areas' incl'uding the

26
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iconic Dat Lake' lmmediate cessation of ittegat clumping and

strict enforcement of waste management regutations are

imperative to hatt further degradation and protect water

quatitY and biodiversitY'

xi) lmportance of Regutatory Comptiance:

The inspection has identified widespread non-comptiance

with t<ey waste management rutes' inctudinB the Sotid Waste

Management Rutes' 2016;Bio-Medicat 
Waste Management

Rutes, 2016; and Pl'astic Waste Management 
Rutes' 2016'

This regutatory negl'ect underscores 
systemic faitures in

waste handl'inE practices and necessitates 
stringent

enforcement tlu"'es' Establ'ishing 
a legalframework 

and

imPtementing "O"t "n':o::: r}:J:, :r:"'::::::
ensure comptiance, 

uphord tt'':':':;', 
;,,. accountable.

hotd those responsib[e 
for environmental 

harm acco

,Gh,n,#st'kY'..#' Mrmbtr SecretarY
Dr. Narinder Sharma'

;;;;;' / scientist 'F"

RegionaI Director'

JP6g, chandigarh

J&K PCC

Srinagar
Prof . SaniaY Deshmukh'

'l'1ffi::,1[::i;n'u'

Dr. BitatMohi-ud-Din 
Bhat (l'A'

"'' "oiprty commissioner'

s)

.<!'"
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Item No.1 1 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.543/ 2024

Raja Muzaffar Bhat Applicant

Versus

MOEF & Ors. Respondent(s)

Date of hearing: 12.12.2024

CORAM: HON'BLE MR. JUSTICE PRAXASH SHRIVASTAVA, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICAL MEMBER
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Ms. Itisha Awasthi, Advocate for Applicant

Respondents: Mr. G.M. Kawoosa, Advocate with Mr. Owais Ahmed (Through VC),
Commissioner, SMC
Mr. Rajkumar, Advocate for CpCB
Ms. Nidhi Jaswal Advocate for MoEF (Througtr VC)
Mr. Ghansharn Singh, Member Secretarv .j&.K PCC {Through VC)

ORDER

1. In this original application, grievance has been raised against

illegal and unscientific dumping of municipal solid waste, Bio-medical

waste and plastic waste at the Achan landfill ol'District Srinagar. The

applicant has indicated that the landlill site is located near Bariwar

Saldpora, which is the only dumping site. A canal passes along the said

landfill site which joins Achan Lake and ultimately lorms a part of Dal

Lake. It is indicated that 450 MT of waste is dumped every day at the

landfill site, which is spread over 75 Acres o[ land and is in close

proximity of human habitation.

2. The matter carne up for hearing on 15.05.2024 when the learned

counsel for the applicant had referred to the order of NGT dated

13.01.2015 passed in O.A. No.277 /2O13 in a m€rtrer relating to a certain

1
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project wherein the issue of the same landfill site located near Achan
wetland was involved, and rribunal had issued directions.

3' To ascertain the factuar position about the alegations made by the
applicant regarding violations of Municipal solid wastes (Management &
Handling) Rules, 2ooo (MSw Rules) and the adverse impacts of the
Achan Landfill site, a Joint committee was constituted. The report was

ftled by the Joint committee which was considered on 3o-og.2o24. As per

the Joint committee Report, severar non-compriance and viorations of
statutory provisions were indicated.

4' Based on the Joint committee Report, a response was sought from

Deputy Commissioner Srinagar.

5' The matter carne up for hearing today. Affidavit by commissioner,

srinagar Municipal corporation dated 1 r.L2.2o24 was considered. As per

the report filed by the commissioner, the current generation of waste is
600 TPD which is projected to increase 918.04 TpD by 202g. The

composition of the said daily generation includes wet waste of 360 TpD

which is 60 % of the total waste and 24o rpD of dry waste which is 40 %
of the totar waste. presentry, the waste processing capacity in srinagar is
insuflicient. only 150 rpD is processed, which includes 50 TpD of wet
waste, which is processed by compositing and 100 rpD by material
recovery facility. The balance 4s0 TpD goes to the landfill site.

6. As per the response of the Commissioner, Srinagar Municipal
corporation, to address solid waste management, a waste-to-enerry plant
was proposed to be undertaken. However, the same courd not be

materialised as a deveroper of the waste-to-energr plant withdrew due to
certain agreement issues. The report of the commissioner indicates

2
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several proposals that are still in the elementary stages. Further, it is also

observed from the DPR prepared for "Bio-Mining/Bio-Remediation of

legacy waste dumped at Achan,' prepared by Srinagar Municipal

corporation that has been annexed to the response of commissioner,

srinagar Municipal corporation, the total area ot'the Achan dump site is

around 123 acres and has an old legacy waste of l l lakh metric tons.

Further, 450 TPD of waste is also getting added to the existing legacy

waste.

7. The commissioner, srinagar Municipar corporation appeared

virtually through vc and indicated steps being taken by the Municipal

corporation. He indicated that waste to enerry plant which was supposed

to be established could not be taken up clue to the failure of the

developer. Based on the response given by the commissioner, we are of

t]le opinion that no positive steps to address the solid waste, the leachate

issue, or the sewage problem are beirrg taken b-y the authorities. The

effluent discharge is directly entering the slreanrs and rhe river. Hence,

there is complete violation of MSW rules. incltrding the water (prevention

and control of Pollution) Act 1974. The Member Secretary, JKpcc, also

appeared virtually and assured that he would also take action against the

violations.

8. Taking into consideration the seriousness of the issue, the

commissioner, Srinagar Municipal corporation is directed to provide a

time-bound action plan to mitigate the situertion on a mission mode.

Further, JKPCC is hereby directed to initiate acrion against the violations.

9. A report by the commissioner', sririaila' Municipar corporation

and Member Secretary, JKPCC shall be :;ut,rnittecl at least one week

before the next date of hearing.

3
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10. List on 20.O3.2025

December 12,2024
O.A. No.543 /2024
HB..

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

4
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Item No. 22 Court No. i

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEUI DELHI

Original Application No. 543/2024

Raja Muzaffar Bhat Applicant

Versus

Union of India & Ors Respondent(s)

Date of hearing: 20.O3.2025

HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Ms. Itisha Awasthi, Advocate for Applicant
Mr. G.M. Kawoosa, Advocate with Mr. Owais Ahmed, Commissioner, SMC
(Through VC)
Mr. Rajkumar, Advocate for CpCB
Ms. Nidhi Jaswal, Advocate for MoEF & CC (Through VC)
Mr. sikander Hyatt Khan, Mr. Sirhaan Seth & Mr. Sidhant Saraswat,
Advs.forR-10
Mr. Abhijeet Joshi, Regional Director, J&K pCC (Through VC)

CORAM:

Applicant:
Respondents:

ORDER

1. In this original application, Tribunal is examining the issue of

illegal and unscientific dumping of municipal solid waste, bio-medical

waste and plastic waste at the Achan landfill of District Srinagar which is

located near Bariwar saldpora. By the side of this, a canal passes and

joins the Achan lake which ultimately forms part of the Dal Lake.

2. srinagar, Municipal corporation has filed the response affidavit

dated 14.03.2025 which reveals that legacy waste to the tune of 11 Lakh

Metric Tones is lying at the site and daily generation of the waste is 550-

600 TPD as against this, processing capacity is only 1s0 TpD. Meaning

thereby, a large quantity of unprocessed daily generated waste is adding

to the legacy waste.

1
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3. Reply affidavit of srinagar, Municipal corporation discloses the

following details and plans/timelines for remediating the problem:-

"6. That it is respectfully submitted. that the Tribunal d"irected. the
sMC to submit a comprehensiue actton plan to ensure full comptiqnce
with the swM Rules, 2016, and" add.ress fhe rbsues of unsiientiftc
waste dbposal, leacltate treatment, and enuironmental d.bgrad"atton at
Achan landfill.

Cutent Scenario and. Challenges

Detailed Time-Bound Action plan:

The detailed time-bound action plan is as follows:

Phas e -uis e Imple mentqtion plan

Phase 7: Immediate Actions (o-6 Months: January - June, 2o2s)

Parameter Details

Total Waste Generation (2024) 1550-600 TPD

Proj ecte d W aste Gene ration
(2028)

191B.O4TPD

Existtng Proce s stng Cap actty 150 TPD (50 TPD composting,.lOO TpD
MRF)

Legacy Waste at Achan 11 lakh MT

Action Stctus

Leachat
Treqtment

Operationalized leachate treatment plant

Odour and Dust
Control

Regular application of
enzames

anti-odour chemtcals and bio

Green Buffer
Zone

Plantation of 3,200 trees

Fumigation and
Dust Control

Regular fumigation and water sprinkling

Communttg
Engagement

Strengthened g rie u ance re dre s s al me chanisms

Bio-Mining of
Legacy Waste

The tender i.s in its final stage and is expected to be
awarded bg this month, wtth execution set to begin in
April2025.

C&D Waste The tender IS under eualuation and ts expected to be

2
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Processing awarded to be in April2O2S.

Phase 2: short-Term plan (6-12 Months: Julg- December 2o2s)

Phase 3: Medium-Terrn pran (12-24 Months: January 2026-
December 2026)

Phase 4: Long-Term plan (24-s6 Months: January 2o2z March 2o2z)

Action Status

Expansion of Com posttng
Capactty

Increase from 5O TPD to 150 TPD

MRF Expansion Increase from 100 TPD to 2SO TpD

Garb ag e Transfer Stations
(Grs)

Work will commence on the
operationalization of three new Garbage
Transfer Stations GTS)

Leachate and Air Qualitg
Monitoring

strengthene d monitoring controls

Construction of 125 TPD C&D
Facilttg

Post tender award execution begins

Tendering for Major Waste
Facilities

Tendeing for CBG Plant, RDF Plant, and.
expanded MRF facilitg

Action Status

Bio - Mining of Legacy Waste 5lakh MT targeted for processing by
December 2026

Refuse-Deiued Fuel (RDF)
Plant

300 TPD RDF plant under construction

Compressed Bio-Gas (CBG)
Plant

459 TPD CBG facilitg under construction

MRF Expansion Completion Processing capacitg increased to 459 TpD

Action Stc,tus

1O0% Sctentific Waste
Processing

Eliminotion of landfiLl dep endencg

Finalization of Bio - M ining Full-scale remedtation and land
reclamation at Achan

3

879



Green Buffer Zone Expanston 0,OO0 trees plantedAdditionall

O p e r atio nali-2, atio n of RD F,
CBG, and MRF PLants

Full functio nality achieu e d. bg March,2027

Monitoring, Compliance & Reporting

4. commissioner, srinagar, Municipal corporation appearingvirtually

has stated that he will furnish an undertaking and take the responsibility

to ensure that within the said timeline entire work is completed. said

undertaking will be furnished within 1O days.

5' Learned counsel for the applicant has also sought two weeks to file

objections/response to the report of Municipal corporation, srinagar.

6- so far as, respondent-J&K pcc is concerned it has filed the reply

dated 18.03-2025 discrosing the steps which are being taken to initiate

civil action against the officers responsible for violation under the

provisions of the Environment protection Act, 19g6. A list of 0g such

officers who were posted as Commissioners, Srinagar, Municipal

corporation from 2ot7 onwards has been enclosed and three weeks has

been sought to file a complaint before the competent forum/Adjudicating

officer. Prayer is allowed. Let further progress report be filed by J&K pcc

within four weeks.

4

Monitoring Actiuitg Frequencg Responsible
Authoritg

MonthLg Progress
Reports

Submttted bg SMC and
JKPCC

SMC Commissioner

Quarterly Reuiew
Meetings

Conducted with NGT
and regulatory agencies

JKPCC Member
Secretary

Public Dashboard Real-time tracking of
progress

SMC IT Department

Enutronmental Audits Regular Assessmenfs
for SWM compliance

JKPCC Enutronmental
Monttoring Unit
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7. List on 78.07.2025.

March 20,2025
Original Apptication No. 543/2024
JG..

Prakash Shrivastava, Cp

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEUI DELHI

Original Applicatton No. 277 of 2OLg
(M.A. No. 214 of 2OL6 & M.A. No. 823 of 2O16f

Dr. Irfan Ahmad & Ors. Vs. Mr. Nawang Rigzin Jora & Ors.

CORAM : HON'BLE MR. JUSTICE SWATANTER KUMAR' CHAIRPERSON
HON'BLE MR. BIKRAIVI SINGH SAJWAN, EXPERT MEMBER

Present: Amicus Curie :
MoUD
CPCB

Mr. Narender Pal Singh, Adv.
:Mr. B.V. Nlren, Adv. wlth Mr. S.N. Jha, Adv.
: Mr. Rajkumar, Adv. with Mr. Bhupeader
Kumar, LA
G. M. Kawoosa and M. A. Klrmani, Adv.,
Mr. Hlrdesh Kumar, comm./ Secy, Mr. Abdul
Qaslm, Jt. Comm. And Mr. Manzoor Ahmed,
cso
Mr. Vikash Malhotra, Adv. for MoEF

The Tribunal has received a mail from Professor A.R

Yusuf, Former Expert Member of this Tribunal, which

points out serious deficiencies existing on the Sanitary

Landfill Site at Srinagar. The report has been

submitted by the team appointed in terms of the order of

the Tribunal dated 06ft December, 2OL6, even this report

placed before the Tribunal is unsigned by any member of

the Committee.

The report again points out serious environmental

issues in regard to the site in question. Even the facility

for testing the groundwater was found to be defunct. It is

shocking state of affairs. We have been accommodating

Government of Jammu & I(ashmir now for more than a

year and half. They have not been able to finalize arry

stakeholder for establishment of a Municipal solid waste

Plant in any of its responses and the sanitary landfill site

is causing serious environmental human health and

groundwater pollution problems. The State is obligated to

remedy the same but they have failed in this as the matter

also

t

ks
Date
Re

January
24,2OL7

ss

a

No
o1

QD5/ :

of the 'fribunal
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is being dealt with since 2013 and the Judgment passed

by the Tribunal on 15ft Januar5r, 2017. This state of affair

cannot be permitted to continue any longer.

Thus, we direct the State Government that within

one week from today it will bring complete and

comprehensive action plan to ensure handing of municipal

solid waste in accordance with Solid Waste Management

Rules 2Ot6. The State is entitled to have its opinion with

regard to stakeholders who would establish Waste to

Enerry or Waste to Bio-methane and RDF to Power Plants.

The joint inspection team shall be provided with complete

facility and it will be ensured that the team is able to take

groundwater samples from and around the sanitary

landfilt site of Srinagar. Samples will also be taken from

Anchar Lake. The analysis will be done at the laboratory

of the Jammu & Kashmir Pollution Control Board,

National Institute of Technologr, Srinagar and Central

Pollution Control Board. The sample taken shall be

divided into three different portions simultaneously and

analysis reports be submitted to the Tribunal positively

before the next date of hearing.

List this matter on Loe February, 2Ol7 .

(Swatanter Kumar)

,EM
(Bikram Singh Sajwan)

Item No.
o1

January
24,2OL7

ss

I
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CORAM:

Preseat:

BEFORP THE NATIONAL GREEN TRIBUNAL'
PRINCIPAL BENCH, NEW DELHI

Original Application No' 277 of 2O13

{M.A. No. 214;{2a16 & M.A. l{o' 823 of 2o16}

Dr. Irfan Ahmad & Ors. Vs. Mr. Nawang Rigzin Jora & Ors'

IION'BLE MR. JI'STICE SWATANTER KUMAR, CHAIRPERSOI

IION'BLEMR,JUSTICBXAOUWPNDRAS.RATHORE,JUDICIALMEMBER
IION'BLE DR. AJAY A DESHPANDE, EXPERT MEMBER

Amicus Curie I

MoUD

CPCB

Mr. Narender Pal Singh' Adv'
Mr. B.V. Nitea, Adv. for MoUD and Mr' Varun
Bhati, Adv.
Mr. Rajtsuma! with Mr. Bbupender Kumar, Advs'
for Central Pollutioa Controt Board
Mr. G. M. Karvooga and Dr. Shafkat Khan'
Commissioner Sh'lC, lr1r, Sameer Blrarti, Member

SecretarY Pollution Control Board, Mr. M.A.
M.M. Shah, Legal Advisor,

Mr. Vikash for MoEF

fl

,\ o)

e{"

theOrdersD

a

ss

20L7

We are er-rtirell'clis-sarisfieci u'itli the

Jamrnu & Kaslunir Poliution Llolltrol

In the llleanwhile. \\'e (lirect' the tearn of Central

pollution Control Boarci, scientist f}om ir'linistrr' of

Envirolrr'1rept, Fpt'est apci Cliprate ('l.ralge alrcl lt'lirrisl11' ol

water Resources u,ho shall "'isit 
the site in (lr.testioll allci

collect sanlllles of leachates' waterbocli*'-rs' grctttrcl rvater and

riislrosal of effluerrts. The anah'sis lr,oulcl be clone at ti're

irrlet/intake as $'ell as ol-rtlet poit.rt as per otlr 1:rer''iorrs

orcler, be courplierl rvirtr bv this Corutililtee irnutecliateiy erncl

proceedecl rvith as it is least courpliant of

h ich

been

in thein terrnsis cornplete

Etretlreport

There

efl}-rer.rts sirmPles

Item lilo.
o2

884



\

77 V

\f
Item No.

a2

February
28,2Ot7

ss

report be placed before the Tribunal on the next date of

hearing. The comrnittee $.oulcl act rtrrder the supen'ision of

the Hon'ble Prof' A.R. Youslrl. Ex-Exirerl Member' NGT in

tern$ of our earlier order.

The Learled Counsel appeariug for State of Jaurruu &

Kashmir ancl srinagar. Municipal Corporation subrnits that

he rvor:lci like to place cornltrehensile Proposed Action Plan

before the Tribunal. List this ruatter sll Qir!: lvlarch. 20 17 at

his request. we have alreaci-t' ruacle clear ttlat on that da-r"

tve rvoulcl be cornl:ellecl to pass coercir.e order. itr vie$' of tire

of the State of Jammu & ir, State Pollution

Control Board Jatnlnu & Kasirrriir ancl Corporation

for last t\\'o ].'ears.

One representatirre of ttre local

permitted to be rvith

clisturb

The NGT

Ex-

shal1 be

not

to

tt:cla1.'

on O7 20

CP

Ktrrnar)

,Jlvl
(Ragl"ttvendra S. Rathr:re)

(Dr. Ajal' A DeshPancle)
EI\,1
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 2ZZ of 201B(M.A. No. 214 of ZOt6 &, M.A. No. 823 of 2016f
Dr. Irfan Ahmad & Ors. Vs. Mr. Nawang Rigzin Jora & Ors.
HON'BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSONHON'BLE MR' JUSTICE RAGHTIVENDNE SIiA'TTORE, JUDICIAL MEMBERHON'BLE DR. AJAY A DESHPANDE, E'PiN;TVTEMBER

Mr, Narender pal Singh, Adv.
Mr. B.V. Niren, Adv. for MoUD and Mr. VarunBhati, Adv.
Mr. Rajkumar with Mr. Bhupender Kumar, Advs,for Central Pollution Control Board
Mr. G. M. Xawoosa, Adv.
Mr. Vikash Malhotra, Adv. for MoEF

CORAM

Present: Amicus Curie
MoUD

CPCB

Date and
Remarks

Orders of the

t7

ss

Jammu & Kashmir submits that the

under the order of the Tribunal has nrtt

yet. The Learned Counsel appearing ibr Central Follution
control Board submits that because of ,lack.i{ffirr",r",

Change, Ministry of Water Resources, Central pollution

Control Board and the State of Jamrnu & Kashmir shall

fully coordinate and ensure that there is no default.

Inspection report be submitted before the Tribunal before

the next date of hearing., The Learned Counsel appearing

for the State of Jammu & Kashmir submits that he wish to

file an affidavit along with proposed .A.ction plan. L,et the

needful be done within one week from today as prayed.

The Learned Counsel the State of

site as

eqd

Item
o9

We direct the members of the Committee shall visit

the site and comply with the order clated 2gth February,

2017 positively within this week. The Learned Counsel
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Item No.
o9

March
07,2Ol7

ss

fn"st ";.;d." s. n"it 
"."1 

"""'"tu

(Swatanter Kumar)
,CP

EM

List this matter for hearing on 16th March, 2017

(Dr. Ajay A Deshpande)

Eer#.rt
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Governffient of Jarnntu & Kashr,r.nrr
.3&K State Fof futlon Controt Board

Office of the Regional Director Kashmir
sheikh-ulk-Alam Complex, Rajbagh, neor Government sitk Factory, srinagar-L9000g
www ikspcb.in (emaii: regionaldirectorkmr@email.com) (Tel 0194-213591l/telefax 231t8421

Y Commissioner,
Srinagar Municipal Corporation,
Karan fllagar, Srinagar. i

U"dn;ef Sanitation Officer, Srinagar Municipal Officer.
,*"m1, Khalari Infra Structure Pvt. Ltd,, Srinagar.

URGENT

o

No: SPCB/ROKILSILTl t 8'b .-87 Dated: o4-ez-Lel*

Subiect; Malfuslctioning of Municipal Solid Waste dumping site at at Achen,
Srinagar,

NO T'TCE

Whereas, no unit can be put in operation without the necessary pollution control
measures/devices as envisaged under Water (Prevention and Control of pollution) Act,
7974 and Air (Prevention and control of pollution) Act, i981.
Whereas, it is mandatory for Srinagar Municipal"Corporation to take adequate measures
for control of Pollution from its own sources within the premises of Landfill site at Achen.
Whereas, it is mandatory for Municipal Corporation to ensure that no air pollution
problem or any nuisance is created in the area due to discharge of the emission from the
Landfill blte.

whereas, Municipal corporation is bountJ to achieve the quality of effluent discharge
iuithin the prescribed permissible nci-ms,

whereasf it is mandatory for Municipal Authority to provide adequate arrangements ior
accidental teakages/discharge of any pollutant that has adverse impact on Environment,
Whereas, during the inspection of the site by undersigned along with Scientist and

, 'District officer srinagar on 1't February 20i7 and following obseryations were nrade:
i) That, good housekeeping practices were not adopted at the site as the yvaste

dunrped at cell 2nd is not covered vrith thin layer of soil at the end of each working
rJn;,r li1ifiir;1-, r-esulis iir bad coour al i:e site.

i'j "l-l-r;t. 
'--'t.i. if ii-i":e ieachai:e i-reatii-:iri piants cr-riri iwc i-T'irs \,\rei.e .iiuir* 

i.i-ir-rci:icr,:r
t'esiiii-i;'* ia:r-i]c ..-,tap li ieacl-i;te .lcirei'aticn arid il eair:-rer-ij. as rii.ii, t:,() l{,i i-. i,.r l;

i r rl r'1"
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3) That, huge quantity of leachate was also found oozing from the 2nd cell in an

uncontrolled manner which gets discharged into premises ultimately finding its

way into public drainage which otherwise should go into leachate treatment plant

for treatment. Hence is a serious potential health hazard.

4) That, no green belt of suitable plant species has been raised

5) That, Methane Gas Flare installed in the 1$ cell to prevent the emission of

methane gas into the atmosphere was found defunct thereby becoming a serious

threat to Public health.

6) That Eror^lnd water pilrtlp near durnping site was found defsrnct, due to

the reason the ground water sample could not be collected from the site.

Therefore, in light of the above, you 4re directed to explain as to why legal action as

warranted under law should not be initiated within week's positively.

I

Dr.

Copy to:

1, Chairman l&K SPCB Jammu for information'
2. Member Secretary J&K SPCB Jammu for information

\k
Regional r ?

Kashmir

,/
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Government of Jammu and Kashmir
J&K State Pollution Control Board ?tt

W i nter offi ce : N ovem be r' AP ri I
Parivesh Bhawan, Gladni,
Tra nsport Naga r, Na rwal,
)ammu. (l&K) 180006.
Ph./ Fa x. 0 1 9'1 -24769 2 5

email: mem

Su m mer Office: MaY-October
5 hei kh - u l -Ala m Ca m P us,
Behind Govt. Silk Factory,
Rajbagh, Srinagar (l&K) 190008
Ph,/Fax. 0194-231 1 165'

The Commissioner, ,

Srinagar MuniciPal CorPoration,
Srinagar

No.: SPC,aIGT/ll/1 7 llqt-'Vt- Dt. : / 7to6t20te
I

Subject :- Non operation of Leachate Treatment Plants (LTPs) at Achen l'andfill site

t

Sir,

It has been reporled by the Regional Director Kashmir vide his letter No'

spcB/RDI(w.Lab/19 -20/09 dated 27-0s-2019 thar L'fPs at landfill site Achen are

def'unct for quite a long time and advisories issued by the field of tlcers of the Board at site

fbr making the same functional have not been properly nded as LTPs continue to be_*_-.,

defunct.

The Achan dumping site is nearby to the \e'ater body of Ancl'rar Lake and any laxity

in proper treatment of wastes is bound to effect the environment adversely in general and

the water body in Pafiicular.

. you are therefore, clirected to make the LTPs functional within 2 to 3 days and

repoft compliance. failing which turther action warranted under law. including imposition

of environmental cost upon Srinagar Municipal Corporation shall be taken in light of

Hon'lrle National Green Tribunal (NGT) directions in O.A. 606 at your own risk and cost'

Yours faithlirlll.

(8. M.

\

a)ll'S

1 $ l1

Member Secretary
J&K SPCB

Copy to the :-

Regional Director. SPCB Kashmir for infbrmation and to get the site inspected

again and submit report within weeks tirne.

\rr

I

\

,1
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Government of Jammu and Kashmir

J&K State Pollution Control Board Wt
I,L rr.

W i nte r offi ce : N ovem be r- A P ri I

Partvesh Bhawan, Gladnt,
Tra n sport Naga r, Na rwa l,

Jammu. O&K) 180006'
Ph./Fax.0191-2476925

Sum me r Office : MaY-October
Shei kh - u l - Ala m Ca m Pus,
Behind Govt. Silk FactorY,

Rajbagh, Srinagar O&K) 190008

Ph./Fax. 0 194-23 1 1 165'

<.-

SI)(B

The Cornmissioner,
Srinngar IVlunicipal Corportrtion,
Srinagar

No.: Spc/Ncr/ll/l 7 I 
ylt- 1t- Dt' : / 7t06t2019

I

Subject :- Non operation of Leachate Treatment Plants (LTPs) at Achen Landfill site'

Sir,

It has been reported by the Regional Director Kashmir vide his letter No'

SPCB/RDl(W.Lzrb/19-20/09dated27-fJ5-20|gtlratLTPsatlandfillsiteAchenare

deir.urct tor qr.rite a lopg time and advisories issr-red by the field offlcers of the Board at site

tbr making the same functional have not been properly responded as LTPs continue to be

clefunct. resr-rlting in clischarge of Leachate without treatnlent' '

The Achan dr,rlrping site is pearby to the w'ater body of Anchar Lake and any laxity

in proper treatment of wastes is bor.urd to effect the environment adversely in general and

the rvater bodY in Particular'

Yon are therefore, directed to nlake the LTPs functional within 2 to 3 days and

report compliance, failing which further action warranted under law' including imposition

of environmental cost upon Srinagar Municipal corporation shall be taken in light of

Hop'ble National Green Tribr,rpal (NGT) directiols in O'A' 606 at yoLlr own risk and cost'

Yours faithfulll'.

\

)rFS

1 L rl
t

(8.M.
Member Secretary

J&K SPCB

Copy to the :-

Regiolal Director, SPCB Kashmir for information and to get the site inspected

again and sr,rbrlit report within weeks time.

\L
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R-
STATUS OF SOLID WASTE OF SRINAGAR CITY AND ACIIAN

LANDFILL SITE

Irr continuation to the previous inspectioris conducted following the directions of the
Hon'ble National Green Tribunal, New Delhi, in case of Dr. Irfan & others vs Mr. Nawang
Rigzin Jora & others (oA 277 of 2013). tlesh inspection was carried out on 061021201? and
2310212017 by a team of officials of Pollution control Board along with prol A. Q. Dar, Sr.
Protbssor of NIT srinagar to assess the status of solid waste management of Sri,agar city
a:rd Landfill site at Achan. srinagar. The observations recorded are as under:

1' The waste collected from the srinagar city is transportecl to the landfill site in trucks /
dumpers' Mostly the trucks are covered, however at times un-covered hucks were
observed (photo III).

2' The dunpers/ collection containers at many locations of srinagar city were found
conoded/ rusted and ar.e presenting a shabby look (photo II). These need to be
periodically cleaned/ painred or replaced by fresh ones.

3' A slight improvement was observed in primary storage of the waste in some areas like
Krayam, Khamyar, Rainawari, Tengpora-Bye pass, Hyderpora in terms of increased
number of primary collection bins and hand carts. However, more improvement is
needed in these areas as well as other areas of srinagar Municipal corporation on urgent
basis to prevent open dumping on road sides etc.

! The waste continues to be collectecl/ dumped at the Achan lanclfill site in an un-
segregated manner (Photo vII) as no point source segregation of waste has been
observed. However, negligibre quantity of re-sareabre items is being picked up by rag
pickers at the primary collection sites,(Photo I) as well as at tlie landfill site.

5' Mecha:rical segregator has not been purchased yet, however, civil work for &e
installation of ilre sarne was lbuncl uncler process.

6' The landfill site pn an average receives 300 MTD of waste which is being dumped in the
2'd cell' As reporte( by ERA officials who are managing the landfiil site on the spot, so
far approx' 4'r0lac MT of waste has been dumped in the 2nd ger, which is much above
its designed capacity of 2.42lac MT. The construction of 3,d ce, is not yet compreted.

7 ' The waste collected from the city is transported to the landfill site and is being spread in
the landfill site without a soil covering layer (Photo vIII) in violation of the Municipal
solid waste Rules' The dumping of waste needs to be covered with r0 cm so1rayer at
the end of each day' The dumping of waste is totally unscientific and needs attention.

il-Y

r(s/
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During cunent inspection huge quantity of leachate generation was observed in the 
2rd

cell which gets oozed out (Photo VI) from various locations of the cell. Due to oozing

out of leachate from various non-point sources, most of the leachate does not get

collected for treatment in leachate treatment plants and gets discharged into the premises

of the landfrll site without treatment and emanates foul smell.
g. Tluee Leachate Trearment prants (LTps) of capacity 30 KLD, 60 KLD and 30 KLD

(Photo XI) have been installed foi the treatment of leachate generated from the landfill
site. During the present inspection all the three LTPs were found operational, while
during previous inspection (0610212017) only two were found in operation. During rainy

season the leachate gets diluted with the rain water and a significant volume is generated

which is beyond the capacity of the LTPs resulting in a huge gap in trre generation and

treatment of the leachate (Photo XII), As observed during cunent inspection huge

quantity of un-treated leachate was found dispersed at many areas near the landfill site

which needs immediate and effective remedial measures (photo y).

10. In order to assess the performance the LTPs, samples from the influent (raw) and effluent

were collected on 1210212017 and 2310212017. The test analysis report of samples

collected on 1210212017 is enclosed herewith as Annexure 1 which are within norms.

However, the samples could not be analysed for trace elements/ toxic substances/

pesticides and the Pollution Control Board has been asked to get the latest samples

analysed for the same from some recognized laboratory/ Central pollution Contol Board

and the result of samples collected on2310212017 shall be submitted after completion of
analysis.

1 l ' Samples were also collected from the Anchar lake at 05 different locations on
1210212017 ' The analysis reports in terms of various physico- chemical parameters are

enclosed herewith as Annexure 2. 0n the basis of samples collected on l2l02l20l7,T\e
water quality data indicates that:

o DO (Dissolved oxygen) determines the self-purifying capacity of water body and its
concentration more than 5mg/l indicates good water quality. Its concentration in Anchar
Lake ranged from 1'8 to 8.9 mg/I. Among the monitoring stations Dissolved o*yg.r l.r.l
was found comparatively on lower side at, Confluence point of Gilsar and Anchar lake
and at site opposite to SKIMS Soura.

o BoD (Biochemical oxygen Demand) is an important indicator of organic pollution. . Its
concentration in Anchar Lake range( from 1.3 to 8.1 mg/I. The maximum concenhations
of BoD (8.lmg/l) was recorded at confluence point of Gilsar and Anchar lake.

A
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'. pH in all monitoring stations was found dkallne and rang ing ftom7.46 to 7.g2.
12' A singre bore well at the land fill site has been made finctionar and sample ftom the

same has been colre cted on 07 r02r2i17, r2r02r2017 aad23r02/2017 for narysis. The test
analysis reports in terms of various physico- chemical prameters fo.the samples
collected on 0710212017, l,l0zl20l7 are enclosed herervith as Annexure 3 & 4..The
analysis report shows that among the analyzed parameters, Total Dissolvecr Solids (TDS)
and Hardeness are above the prescribed permissible limits and the result of samples
collected on2310212017 shall be submitted after completion ofanalysis. @hoto X)

13' Intemal roads within the randfill site are not properly maintained and need immediate
repairs and proper maintenance (photo IV) as the dumpers and tucks after unloading at
the dumping site cany the dirt on the city roads. overa, housekeeping within the laddfiI
site particurarry near the leachate treatment prants is very poor and needs to be improved
(Photo lX).

14' Most of the municipal waste is organic in nature and could be processed for composting.
composting wi.rl reduce the burden of the waste at landfi, site. Due to lack of facitities
like a segregation mechanism and a well designed composting platform, the composting
of the waste at the landfill site is not canied out at a.ll. To reduce the road on celrs the
segregatior:/ compositing ofthe organic waste is the need ofhour.

15' The Methane gas flare installed at the l'r cell to prevent the emission ofmethane gas iuto
the atrnosphere was found defunct thereby becoming a serious tfueatto public health.

16' As per the document made available to the present inspection team by the spcB, it is
pertinent to mention that the Landfill site was also inspected by Regional Director,
Kashmir along with a team ofSpcB officials on 0l/0212017 and many deficiencies/ mal
practices were observed with respect to malfirnctioning of one 60 KLD LTp, methane
gas flare and ground water pump, oozing of large quantity of leachate from 2nd cell and
bad housekeeping practices. Accordingry a notice was issued to commissioner, srinagar
Municipal corporation, chief SSnitation 0fficer, Srinagar Municipar corporation and
IrrI/s Iftirari Infrastructure prt. Ltd., Srinagar vide No: SpcB/R0K/LS/17l1g3-g7 dated:
0410212017 (Annexure 5) to immediately recti$, the same. However, no correspondence
from the Srinagar'Municipal corporatibn in response to these notices was made availabre
to the team, suggesting that the Srinagar Municipar corporation has not responded to the
notices till date.

l7' Green belt of suitable prants as per norms around the landfilr site needs to be deveroped.

7L1)
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?6
) CONCLUSION

a.

b.

out.

1'

)

c.

d.

e.

trucks.

Waste than its designed capacity.

nearby natural drainage .

g. Green belt of suitable plants'as per norms around the landfill site needs to be
developed.

h.

i

f.

-kJs
Shabir Ahmid

Scientist- A, SPCB

l

t-l/9
Dr. Sabeena Sultan

Scientist- B, SPCB

Dr. Abdul Qayoom Dar

Professor, NIT Srinagar

)

tto-R.

Chairman

I
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3{'

Segregation (manual) by rag pickers at the collection area near
Khayam Chowk.

The waste container needs replacement or repairing/ painting near
Zinshah Masjid, Rainawari

SPCB Photo 23/02/2017
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t&,

ilI

Un-covered truck carrying waste from the collection area,Lalbazaar
to the landhll site .

,' 
/ 

t ' ,'

Internal roads at the landfill Achan site need repair and maintenance

SPCB Photo 23/02/2A17

,t

XDJ*$.
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V

Un-treated leacheate found dispersed at many areas near the landfill site Achan

Oozing out ofleacheate from non-point sources from the 2nd cell

SPCB Photo 23/02/2017

t
t,-h""+
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VII

Un-segregated waste disposed off at the landfill site Achan

A portion of the 2nd cell at the landfill site Achan covered with HDpE lining

SPCB Photo 23/02/2017

VIII

v)Bde,
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1

x
Poor housekeeping near the leacheate treatment plant at the landfill site Achan

x

Functional ground water pump at the landfi[ site Achan

SPCB Photo 23/02/2017

_k** v
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XI

Leachate Treatment Plant at the landtrll site

I

Excess leqchate collection pond

SPCB Photo 23/02/2017

F,"- +.
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fl nnc.ue,rrr-- (
Environmen tal Corn I)e nsation to be levied lbr imnrooer and unscientilic manaqement of MSW

by Srinasar Municipal Corporation (J&K) as per MSW Rules.20l6

As tr':, .rpprr.rved'tbrmula for levying Environmental Cornpensation r-rnder Polluter Pays' Principle in O.A. No. 593t2077 by the
Flon'ble NGT order dt.28108/2019, in a case titled Paryavaran Suraksha Samiti & Anr. V/s Union of India &Ors., the details are
given as below:-

Environmental Compensation : Capital Cost F:rctor x Marginal Average Cost lbr Waste Management x (per day
rvaste generation - Per day waste disposed as per the Rules) + O&M Cost Factor x Marginal Average O&M Cost x (Per
day waste generation - Per clay waste disposed as per the Rules) x Number of days violation tooh place * Enyironmental
Externalify x I\

Where; waste quantity is in Tons per Day (TpD)

The status of MSW generation and violation 
,committed by Srinagar Municipal Corporation w.r. to waste management as per

dill'erent reports is as under;

11,93 Lacs, ns per ccnsus 20ll

Million-plus cify

15.50 Lacs

Pr.rpulation of Srinagar City

A) a) Class of the City

b)Current estimated population

B) Quantity of Solid waste generation
600TPD

(As per Annual report of SMC, Srinagar)

c) Quantity of
SWM Rules,

Waste disposed as per
2016.

(As per report of Joint Corunittee constihrted by Hon'ble National Green Tribunal vide order
dated l5-05-2024inOAno. 543 of Z0D4)

I25 TPD

D)

No. of days of violation (N)
(with effect from 01.04.2020* to the date of submission of latest report dated
10.03'2025 by Regionar Director, J & K pcc, Kashmir on violations w.r. to MSW
rnanagement by SMC, Srinagar)

+1The said start date has been taken in compliance of order dated 2g.0g.201g of
the.Hon'ble Principal Bench of the National Green Tribunal in oA no. 5g3/zol7
in the mafter of Paryavaran Suraksha samiti & Anr. versus union of India &
Ors., which is reproduced below
'---lt is thus necessary to issue crirections to all the states/ urs

I805 days

to enforce the
a test thwi frorneffect 0

E) Capital Cost Factor
(As per "Report of thc CpCB_in-lrour
ComltensaLion and Actitln plan to Ut

se Comrnittee on Methodology for Assessing Environmental
.ilize the Fund")

0.1

F) O&M Cost Factor

Methodology for Assessing Environmental

1.0
(As of theper "Report CPC B Cornrnitteeo-house on

ancl PlaAction toIt Util the
G) Marginal Avrrrage Cost lbr Waste

Management
8.33

on Methodology for
I l'llated the(calcu nstzurt ofcasel CPCBthePer Report in-house Committee

Assessi tilEnvironmen and Action Plan Utilizeto erh

H)
Marginal Average O&M Cost

on Methodology for
ca I culated the stan t case, o theper "Report in-houseCPCB Committee

Env ironmental tion and Action laP ton theUtilizc

0.0008

D Enl.ironmental extcrnality

(As per "Report of the CPCB in-house committee on Methodology tbr Assessing EnvironmentalCompensation and Action plan ro Utilize the Fund,,)

0.1

Environmental Co mpens ation
cs Rs.

:1262.07 Lacs

:0.1x8.33 x(600 _125) + (600X xU 0000. X8 25 1 8 +05 10 IQx) 058

(Nlember T er TAC) (Conve

D

(Head TAC)

in
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Jammu and Kashmir
Pollution Control Cornmittee

chairman8?lksPcb@gmail'com
membersecrelaryikspcb@gmail com

€ 
o1g1 *2472881, 2476925

-;{ ^w

l4n qowL- 3

Parivesh Bhavan' Forest
ComPlex

TransPort Nagar, Jammu,
180 006

$ilk Factory Road

Rajbagh, Srinagar, 190 008

ITTTWEA
NEW0E!HI ?o24

Regional Director,
fAf follution Control Csmmittee'
Kashmir.

No.: IKPC cfse.lf}tu s43'1,o2*lzsl \dL DateT 
'f 

oa''a'S

Sub:No.343/zl}*titted"RaiaMuzaffarBhatV/sMoEF&Or$"'

Sir,

*w+
^,, 

Ghanshilm Singh JI(AS
ffMember secreLry

lt. &'ltr

Please refer to the subject and reference cited above' In this connection' I am to

convey that llon'ble NGT in its order dated 20'03'2025 in OA 543/20?.4 titled Raia

Muzaffar Baht V/s MoEF&CC has directed as under:

L srinagar, t*lunicipal Corporatlan has fited the re$pCInse affidavit dated

M,A3.2A25 whtch revesls that tegacy wast/- to the fine af 11 Lalth il{etrtc Tones

is lying atthe slte and dally generafron of the waste is 550' 60A T?D as agafnst

tlris, process lng capactty ts only 7s0 TFD. Meanlng ther*y' a large qaantlty of

unprocessed daity generatedwoste ts addtng to the legacy waste'

z. commissia ner, srinagur,l{unicipal corporation appearing virtuouy ftas stated

that he willfirrnish an andertaking and take the responsfbility to ensure thst

within the said timeline entlre work ls campleted, Sstd undertaklng wtll be

furnished wfthin 10 daYs.

As such, you are therefore advised to conduct site inspection along with District officer

concerned incharge water lab and air lab and furnish current status of progress achieved

with regard to the functionalization of the waste processing facilities at the site and bio-

miuing of legarywaste.

Yours faithfully,
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ffi
-$# tirf
.14 J .ndrwt*\Si.Z inl*Ye'*

$rnaetYte-'?

- *'r&
i"JL.lffi

#
*,&ffi

ffite*t(lffi*+

Ktshmir
co*1:ltl"rEH

OFI:'ICE
.{A*LtS+rJ-llgrrt

u'l:u.lksscLitt

The M*mber Secretary,

Jl( Pallution Control Ccmmittee,
Jammu.

No: PCCIRDK/IS {Ncr)l2a?51? ??- SO > Date:- #q loVl!#,rr
SubJec* - No. 5it3/2024 titled. "Baia {Huzaffar Bhat v/r Ms(F & Ors""

Reference: - Your letter No" Ii(PCC/5c./OA 543-2014145/591 dated 30-06-10t5'

5ir,

Pursuant t0 yCIur directions with the afore-titled NGT case in the subject

and the leEer reffered a progress re pCIrt details the updated statu; of

bio-mining of legacY waste of the waste processing facilities of

conducted by the ioint team

Lab/& Air Lab is aPPended

please.

Encls: - 08.

Copy tc:-

1. CIivisional Officer, PCC, Srinagar for information'

2. I/c Water Lab, PCC, Srinagar for information.

3. l/c Air Lab, PCC, Srinagar for infcrr*ation.

Srinagar

comprises

herewith for kind perusat and further cour$e of necessary action requireel in the maltsr
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Sub:- f.1o.5a312024 tltled 'Baia Blluzafsr shatu/s MoEf &Ors

RefNo:.MemberSecretaryofficeno'Jl$CC/sC/0A.51t3-?19?14128145?
Datedr 1t'06-1025'

lrr re:ponse to the ,b"," .it-d sublect and referen.* nn;t,* site was inspected

by the constitured ;;;* on 08th of iuiv icis r*o the observations were made as

under:*

a}Thesitecomprisesofthreewastecells.TheFirstandThirdcetlswerefound
capped, and the seco*d cell was ir-"d uncapped, wi*r approximately 500

MT/daV of waste is being dumped there'

b}Nosegregationactivityobservedatsitsduringthevisit.Thetffluent
TreatmentPtant(tTP}fgrleachatemanagernentwasnonJunctional,andthe
waste segregator was"also found non-operational'

clAround30ragpickers\$erer."n*o,t'ingatthedumpingareaandithasbeen
observed that rag pickers were prcking rnanually recyclable materials such as

plastic and discarded alumin,* ..n,ltins. As per inputs from the rag pickers,

each individuar collects approximater 30 kg of said waste daily" The unbearable

fouUbad smell iu tett up to the distant areas from the site'

d}Thecivilworkofextensionpartofsegregationshedhasbeencompleted.
However, ns functional machin** i" Uelo iostalled yet- Only non'operational

equipmentwere found atthe,uu.rr'* legacywaste found still r,lnprocessed and

continucs to accumulate, compounded uy tt e daily waste generation of 500 TPD

at the said area'

hl*s,
*l
*hn
S.o*ha"^}q\

i/c Water l5b. i/c AIr Lab. Srinagar.

D.J Kmr
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Pariv**h BhaYan^ Foreet CornPlex-' 
TransPort Hagnr. Jar'rmu, 1S*

Silk fa*terY Road

H*ibagh. $*irragar, 1$0 G08

ilit1 * ?4??$*1, ?4?Sgt*

flirector,

Iilo.: IHFCC/5c./OA- S*3'2$?4lZSl5q L Date:i** t)6'?025

Sub:
& Or$,"

wirh l.ef"er*nc* t* rhis *ffiee No, IKPCC/$$./0A-543-?0?4/25145?; tlated:

11.06,2025, oR the suhiect cited above, you are again requested to furnish

updated status of progre$s achieved with regard to the functionalization sf the

waste processing f*cilities at the site and bi*'rnining of legacy waste by $r

before 10"0?.?S?5 feir ueedful cumpliance'

Yours faithfully,

Sir,

I

.'!na, '
,f\;i.*ibturiff'w

I?WT$TSA
$curtrf,L$l }s?'r

i 
;e_-. 

::: 
r.a\ 

;
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lrmmu and Ksshmir
PotlutioP Contrsl Committee

gasm an$ TlksPcb@grn *l conr

**nrherswrelffi oPcbffi rnail' ccm

's 
01&1 * 2472881, 2476S?5

Farivesh Bhavan, Forest
CamPlex

TransPort Nagar, Jammu'' 180 006

$ilk FactorY Road

Rajbagh, $ri*agar, 19$ 008

wT--ffi

Regianal Dirsctor'
iaft r"rf*tion Control forumittee'
Kashmir'

No.r lKPeClSc.lOA- $'13'3S341?Sl Y.jI Datei;i ff6'?t)25

Sub: Ho.5*31?SZ* titled "fiaia lluraffar shatVls MoBF & Ors"'

Sir,

lrlease r*fer t* the subiect and reference cited abuve' ln this cunne(iion' i a*: tt:

($Rvr.v rhat t{rtn'ble NeT in ils order dated 2t}'03'?02S in oA 543leo?4 titled Raia

Muzaffar Baht V/s Maf,S&CC has directect as un*er:

I, Srinssrar, &Iuniripol Ccrprration ftcr filed the rsspt}nse a/sdavit d6ted

14.03.2*,swhich revenls t*af lesscy wsste fo tte tune of rr loktr Metric rones

is lying st ffte site and dailyganeration o/tlre wasle Is 550- 6OS rm ns agoinst

tftis,proffssilrgropccirylionlylssrPs''llfecningth€r€by'alargeqfianfify*f

unpr0ce$$eddrftygenersfedtvflsf€isoddingt*fhelssccywaste.

Z. Commissioner, .$rins$sr, &tunieipal f,orparatfon opperr*ng virtxally }as smted

&gr he *,lll/urnirh sn urrderfnking sfid tgks t}re resp*nsi}i,,fy t* ensure tftat

wit*fn the s.,id tfnrelfne enffre work is compfeted. .9sfd undertaking will }e

fxrnisft*d wftftin I0 d'aYs"

As s*ctr, you are therefore atrviscri to canduct site insprcti** arong ls''ith sistrict r:rfficer

c$ncerned. i*charge water" hb anci air lab and furnish eurrent status of progress achitvilti

*,r1, ,*guld tr.r thr tlincrir:naliaati*lt *f the wast* prtrcessing facilities at ths sit* and hio-

rnining of legacY waste'

Yours faithfullY,

rr..-"f**

Serretary
[l- ft]"x; "
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CourtNo" 1

Item No. 22

Original Applicaiion No' $431202a

Rqia Muzaffar Bhat

Versus

Union of Indi*r & 0rs'

Date of hearing: 20'03'2025

BesPondent{s}

COSAIVI:

Appli4erlt:
Rcapond€nt3:

Cornmiesioncr, SMC

Ilhrough VC)

& Mr. Sidhant Saraswat'

fhrolrgh vcl

1. In this original application' Tribunai is examining the iseue of

illegal and r.urscientilic dumping of municipal solid waste' bis-medical

waste and prastic v!'aste at the Achan landfili of District $rinagar which is

located near Bariwar Saldpora' By the eide of this' a canal passes and

joins (he Achan lake which ul$mately forms pan of the Dal Lake'

2. $rinagar, Muuicipal Corporation has Elecl the response al{idavit

dated 14.03.?025 which reveals ttrat tegacy wa$te to the tune oI l1 L'akh

Metric Tones is lying at the site and daily generation of tl'ls w83te is 55()*

600 TfD a6 &gain$t this' processing caPacr$" is only f 50 TPD' Meaning

ihereby, a lrirge quantity of unprocessed daily generatecl \va$te i$ adtling

to the legac1 lv&ste'

ApPlicant

ORDEB

1

2

to
utr.d'er

Apr)?CIZl.

911



to April 202s.

Phase .?.' $hsrt-?erm Plan {5'12 Mo*tJrs: Julg'Ilecember 2025,

Phsse 3; .llf,edium -Tenn ?la* {12'24 itlonths: J,.nuary S026'

D*cember 2026)

Plr.css 4: Lrrr,Lg'fsrm Plan (24'36 I{onihs; Jaa'uary AAZV lt{arch g02fl

3

Action
toJ 50fror* 50

oJCorn

Capaci*g rPDIO 2180Increase lrorn
MEF

aPer*tionalizatian
??ansJar Stafions 

'

the#n&mmence
Carbagenau)threea!

{G?SJ

Garbage
(Grs)

Starbns

gaalitg
Lea*kate anc{Atr
Monitoring

eryanded. i{fi}' fac"ifg

Flnnt, and
for CBG Plant"

Jbr
Facilities

Sertrrs
b9

s', Iv{T

December 2A26
Lagacg

300 under'ROF plt:,nt

PI*nr

Fuel {EDr)

459 rrndar

Plant

Bio-Gas {cBo}

Io
MRF'

r{ct{on

I
Processing

reclcmafion &t Achan
a*d

0Jl
Factl#g

Jncrease

.Actlon

cf
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trees
Zorre E;Pa*srcn

bg Anarclq
af

FlsnfsM&FandCBC,

.ltfonltortng, Corqrticnce & Seporrlng

4. Cammlssioner, Srinagar' Municipal Ccrporation appearingvirrually

hasstatedthathervillfurnishanundertakingandtaketh*responsibility

toensuretlratwithinthesaidtirnelineentireworkiscomplet*d.Said

undertaking rvill be frlrnished within l0 days'

S, Leal"n*d Counsel for tlre applicant has also sought two weeks to file

objections/re$ponse tCI the report of Municipal Corporation' Srinag*r'

6" $o far e*, respondentJ&K FCC is csncersed it has fited the repiy

dated 18.O3.?O25 disclosing the steps which are being taken to initiate

civil action against the oficers responsible for vioiation under the

provisions cf the Environrnent Protection Act' 1986' A lisi sf 08 such

officers who were posted as Cnmmissioners' Srinagar' Municipal

Corporation from 2017 onwards has been enclosed snd three weeks has

beensoughrtelfr}eaconrpiaintbeforethccrrmpetentforum/Adjudicating

officer.Prayerisa}lowed'Letfurtherpr0gressreportbe{iledbyJ&KPCC

q

AutfuontgActtuitg

s.e{c

JKPCC

s${c and
MonthlY flugress
RePorts

$ecretary
]l,fember

and reguiatory agencies

Reat ttm.e

progress

Quarterlg
il,feetings

&eureru

Plu,bli,

Monibring Unit
Jbr S$rM conrPliance

Audirs

witlrin four rveeks

Frtguencg

913



rr

?. List on 1S'07'2025'

March 20, 2O?5
il;;;J Application No- 5a3/?024

JG

Prakash Shrivas*va, CF

Sudhir Agarwal, JM

Dr. A" Senthil Vel, EM

5
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